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LOK SABHA

Thursday, Novembe, 208, 1962/Agra-
hayana 8 1884 (Saka)

The Lok Sabha met at Twelve of
the Clock

[MR. SpeaKER in the Chair]
PAPERS LAID ON THE TABLE

.
ANNUAL STATEMENT OF ACCOUNTS OF
CuUNCIL OF SCIENTIFIC AND INDUSTRIAL
RESEARCH

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Sir. I beg to lay on the
Table a copy of the annual statement
of accounts of the Council of Scien-
tific and Industrial Research, New
Delhi, for the year 1960-61 along with
the Audit Report thercon, under Rule
79(iv) of the Rules and Regulations
ang Byelaws of the said Council. [Plac.
ed in Library. See No. LT-621/62].

AnnNuaL  Rerort or AsHokA HOTELS
LinrTen axwn HEVIEW By GOVERNMENT

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Sir, 1 beg to lay on the
Table a copyv each of the following
papers: —

{i) Annual Report of the Ashoka
Hotels Limited, New Delhi,
for the vear ended the 3lst
March, 1962, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(ii) Review by the Govemment
on the working of the above

2269 (Ai) LSD—1.
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Company. [Placed in Lib-
rary, See No. LT-622/62].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report
the following messages received from
the Secretary of Rajya Sabha:—_—

(i) “In accordance with the pro-
visions of sub-rule (8) of rule
162 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha. 1 am directed
to return herewith the Indian
Tariff (Amendment) Bill,
1962, which was passed by the
Lok Sabha at its siiting held
on the 22nd November. 1962,
and transmitted to the Rajyae
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in re-
gard to the said Bill."”

(ii) “In accordance with the provi-
sions of rule 97 of the Ruler
of Procedure and Conduct of
Business in the Rajya Sabha,
i am directed to enclose a
copy of the Hindi Sahitya
Sammelan (Amendment) Bill,
1062, which has heen passed
by the Rajya Sabha at its sit-
ting held on the 27th Novem-
ber, 1962".

HINDI SAHITYA SAMMELAN
(AMENDMENT) BILL

Lam oN THE TABLE, AS PASSED BY
RAJYA SaBHA

Secretary: Sir, I lay on the Table
of the House the Hindi Sahitya Sam-
melan (Amendment) Bill, 1962, as
passed by Rajya Sabha.
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WAREHOUSING CORPORATIONS

BILL—contd,

Mr. Speaker: We will now take up
the further consideration of the fol-
lowing motion moved by Shri A, M.
Thomas on the 28th November, 1962,
namely:—

“That the Bil] to provide for the
incorporation and regulation of
corporations for the purpose of
warehousing of agricultural pro-
duce and certain other commodi-
ties and for matters connected
therewith, be taken into conside-
ration.”

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): Mr. Speaker, Sir, yester-
day 1 as giving some background in-
formation regarding this Bill and also
as to how the Bill has become neces-
sary in view of the enactment of the
National Co-operative Development
Corporation Act in this year The pro-
visions relating to the existing Act,
nramely the  Agricultural Produce
(Development and Warehousing) Cor-
porations Act—the relevant provisions
relating to warehousing in that Act—
have been incorporated in this Bill
with consequential changes arising out
of the separation of the Central Ware-
housing Corporation and the National
Co-operative Development and Ware-
housing Board. The Bill that has been
brought before this honourable House
is a comprehensive Bill, and advantage
has been taken of the introduction of
thig Bill to change some of the pro-
visions of the existing Act.

The changes have a two-fold pur-
pose in view. One purpose is the
consequential one, becouse of the pas-
sing of the enactment in the early part
of this year, to which I have already
made reference. The second is the
introduction of some changes in the
light of the experience gained by the
working of the Central Warehousing
Corporation as well as the State Ware-
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housing Corporations for a period of
five years.

I will give some idea of the impor-
tant changes that have been made in
this Bill from the provisions of the
existing enactment. One consequen-
tial change is that under clause 4(2)
the Central Government will be the
shareholder of torty per cent of the
shares of the Centra] Warehausing
Corporation in the place of the
National Co-operative Development
and Warehousing Board, while the
other shareholders of the existing
Corporation will become the other
shareholders of the new Corporation.
The second change is that under clause
T(1) there will be twelve members as
board of directors, as against fifteen
in the existing Act. These two
changes, according to me, are more or
less consequential on the enactment of
the previous legislation.

Under clause 2(e) the new Bill en-
larges the scope of the commodities
which can be warchoused. Under the
existing Acy the Central Warehousing
Corporation and the State Ware-
housing Corporations could ac-
cept for storage some items of agricul-
tural produce, agricultural implcments
and fertilizers. In the present Bill
the words “notified commodities™ have
been added to the list of commodities
which can be warehoused. The inten-
tion obvicusly is to notify such com-
modities for which there is demand
for warehousing from time to time as
the need arises. This is one important
change thay has been made. The scope
of commodities has been widened.

The next change is that the adminis.
tration of the Warehousing fund will
vest in the Central Warehousing Cor-
poration. Iy was previously with the
National Co-operative and Warehous-
ing Corporation. Under the existing
Act, this fund is being maintained by
the Nationa] Development and Ware-
housing Board. These are some of the
changes that have been made in the
existing Bill from the enactment
already in force.
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The House would naturally expect
me when this comprehensive legisla-
tion is being introduced to make a re-
view of the past working of the Ware-
housing Corporations both at the
Centre as well as in the States. The
House would naturally put me the
question whether the expectations thatg
have been raised when this legislation
was enacted in the year 1956 have
been fulfilled. I shall, therefore, ven-
ture to give some idea to the House
how much of the work the Central
‘Warehousing Corporation has turned
out and how it has been able to fulfil
the objective with which these bodies
have been created.

The object of the scheme, as the
hon, House is aware, is to spread the
work of scientific storage of agricul-
tural produce in the country and to
enable the producers to hold their
stocks in good condition till they could
secure a fair price in the market. The
Warchouse receipts granted by the
ecorporation would, in the meantime,
enable them to draw loans from the
various banks. The corporations have
been functionineg for the last five
years. The Central Warehousing
Corporation hag set up warehouses at
B85 cecntres whereas the State Ware-
housing corporations have set up 407
centres. The total aggregate capacity
available with the eorporation is, at
present, of the order of 6 lakh tons.
I admitl that all the capacily that is
now possessed by the Corporation is
not owned. Only a small percentage
13 owned by the Central and State
Warehousing Corporations. In choos-
ing the centreg of business, the Central
and State Warehousing corporations
have also worked in close co-ordina-
tion so that one does not compete with
the other. The Central Warehousing
corporation has concentrated on cen-
tres of all-India importance and big
markets while the State Warehousing
corporations have, in many cases, got
down to the district level, Most of
these centres, as I have already indi-
cated. are now being run on hired ac-
commodation. Out of the 6 lakh tons,
what ig being owned comes to only
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round about 32,000 tons by the Central
Corporation and by the State corpora-
sions round about 36,000 tons. The rest
is hired godowns.

There is reason for that also. We
cannot choose a site and start build-
ing without taking a close look at
the market potentia] of that particu-
lar centre. The corporationg are run
on commercial principles though they
are developmental ventures and there-
fore, they have to pay attention to the
balance sheets also. Before they start
building, they have to be sure that
the warehouses can pay. A warehouse
is first started in hired accommeodation
as a matter of experiment and its busi-
ness is watched for a year or two. If
there is enough custom, a decision is
taken as to the corporation owning a
warehouse. Therefore, it wil] take, on
the average, 2 years to get a suitable
site. Sites in the midst of the market
area are costly; on the other hand, we
cannot build in areas where land is
cheap just because it is so. However,
the Cenira] Warehousing Corporation
has a target of constructing ware-
houses at 55 centres during the Third
Plan period. According to the Third
Plan, we shall have our own construc-
tion to the extent, of 2,37,000 tons be-
sides hired accommodation. That is
the target that has been fixed in the
Third Plan.

I may submit for the information of
the House that although the storage
capacity that is owned or possessed
by the Central and State Warehousing
Corporations is rather limited, that
does not stand in the way of the ex-
pansion of the activities of these cor-
porations. The House knows that the
Department of Food has throughout
this country warehouses and storage
capacity and it will soon be having an
owned capacily of more than 2 mil-
lion tons besides hired accommodation.
There is close co-ordination between
the working of the Central Warchous-
ing Corporation and that of the Food
Department. In  fact, the Central
‘Warehousing Corporation is now being
administered by the Food Depariment.
So, whenever the Central Warehousing
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Corporation or the State Warehousing
Corporations, for that matter, require
any vacant space which is in possession
of the Food Ministry of the Central
Government, it is invariably being
given so that the corporation can
utilise them. In the same way, if the
Food Department wants for its own
storage capacity that is being owned
or possessed by the Central Ware-
housing Corporation, it gives some
business to the Central Warehousing
Corporation itself. So, I may say that
a very healthy practice is going on,
and that would also ensure to the be-
nefit of the administration of the Food
Department as well as the administra-
tions of the Central and State Ware-
housing Corporations.

I may also submit for the informa-
tion of the House that the intial diffi-
culties in the setting up of ware-
houses have been overcome, and there
ha; been steady progress in the busi-
ness transacted in the warehouses. 1
have got certain figures with me which
would indicat;: the volume of business
that is mow being carried on.

1 have already indicated the total
storage capacity. The gross income
from storage, as far as the Central
Warehousing Corporation is concern-
ed, has Leen going up in recent years.
Last vear, the gross income was
Rs. 14,25,000, which was almost double
that of the previous year when it was
Rs. 7,87,000; the year previous to that,
it was only Rs. 3.81,000. So, I may
say that a substantial progress has
been registered in recent years. This
vear, for the first six months, the gross
income comes to about Rs, 10,37.000;
so that during this year, there will be
substantial progress as compared with
the previous year when itself the pro-
gress was more or less double that of
the year previous to that.

I admit that the major portion of
the custom of the corporation is now
received from trade. At the same
time, the individual producer is also
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becoming aware of the benefits of
warehousing and accounts for an in-
creasing percentage of the stocks held
in the warehouses at present.

Shri Ranga (Chittoor): How much
of the capacity of 6 lakh tons is be-
ing utilised by individual peasants who
want to store their grains in these
warehouses, and how much of it is be-
ing passed on from there to the Food
Departments of the various States?

Shri A, M. Thomas: As far as the
Centra] Warehousing Corporation is
concerned, I think that about 20 per
cent of the businessg that is being had
by that corporation is that of the Food
Department of the Central Geovern-
ment,

Shri Ranga: What about the State
Warehousing Corporations and the
State Food Departments?

Shri A. M. Thomas: I have got the
figures with me. I can give the
figures for the information of the
Mcember. I have said in  my speech
also thait now the major portion of
the capacity is being occupied by the
trade, but there is a steady increase in
the capacity being utilised by pro-
ducers alsn. The main object is that
producers must be benefited {from
this.

1 understand the object with which
my hon. friend put that question. In
fact, it is a legitimate question, whe-
ther the original intention in setting
up these corporations for making pro-
per warchousing facilities available lo
the producers has been fulfilled. In
this conncction, we should remember
that the broad pattern on which it was
proposed to achieve this goal was the
establishment of co-operative market-
ing societies at the lowest level which
directly deal with the producers. The
overflow from the godowns to the co-
operative societies was to be taken
up by the State Warehousing Cor-
porations, The produce which those
corporations could not manage was to
be taken over by the Central Ware-
housing Corporation. This was, 80 10
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say, the three-tier system which was
in view when these various institu-
tions were set up. But I may submit
that until co-operative marketing
makes headway in the country the
warehousing corporations cannot bene-
fit the producers on a large scale. This
fact has to be realised. I may men-
tion that the corporations would be
only too glad to take up more and
more business of the producers and
that would be possible if more and
more of producers are organised on
co-operative lines. A little more of
co-operation from the  co-operative
sector would also help us to extend
the scheme to  the individual
produecr. There is no doubt that
in building a superstructure of modern
warehouses there should be this firm
base and then only the object can be
completely achieved,

The monev invested in the corpora-
tions is of the order of Rs. 6.3 crores.
None of the warehousing corporations
has made a profit except the Punjab
State Warehousing Corporation which
showed a small profit last year. I also
understand that the Orissa State
Warehousing Corporation has ‘made a
smal] profit. On the other hand, the
losses have been low. The Central
Warehousing Corporation has suffered
on the average loss of only Rs. 2 lakhs
a year for the five years. The
very concept of the scheme rules out
large profits. The corporations are also
developmental projects and are still
in their early stages. The cost of
construction of warehouses is high in
comparison with the returns which
can be expected, and profits will grow
only after the framework of Wware-
houses has been established as we
start expanding.

The House would realise that ihe
achievements of the corporations can-
not be measured in terms of mere
statistics. Warehousing is a new fleld
in which fresh ground has to be
broken, A great deal of effort is also
needed to publicise the benefits of
warehousing and break the hide-
bound circle of the producer, the
middleman, the broker and the money-
lender. It would take time for age-
old practices to change. Even now
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the middleman and the ‘moneylender
have their stranglehold on several of
the producers, for which the only
remedy we can envisage is for the
producers to organise themselves on
co-operative lines,

1 may mention that the Central
Warehousing Corporation will have
to give help to producers in the utili-
sation of the capacity at the disposal
of both the Centra] Warehousing Cor-
poration as well as the State Ware-
housing Corporations. As g matter of
fact, while I went through the list of
commodities being now received, I
fecund there are as many as 87 com-
modities. They can have the ware-
house receipts on which they can get
advance from the State Bank on easy
terms.

Subject to the limitations which I
have already pointed out, the cor-
porations both at the Centire and in
the States have succeeded in establish-
ing a basic pattern of warehousing at
the district level also.

Another matter to which I would
like to refer is the great contribution
that the Central Warehousing Cor-
poration has made in the matter of
training facilities that it has offered
and the number of people that it has
trained. Altogether here have been
eight courses now run by the Central
‘Warehousing Corporation. We hawve
been able to train as many ag 677
warehousemen and other techniral
people who will be in a position 1o
man the various warehouses in this
country. The persons who have been
trained are both in the service of the
Central as well as the State ware-
housing corporations,

The publicity aspect has also to be
borne in mind. Intesive propaganda
has been made to explain the benefits
of the warehousing scheme. Periodic
handouts have been made in English
and the regional languages explaining
the scheme. The fhass communication
media of the press and radio have
also been utilised for the purpose.
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Although these achievements, if
taken over the full period of the five
years, have not beepn spectacular, the
advance that has been registered, the
progress that has been made, in the
last two or three years has been really
good, and we are proceeding in the
right direction also.

In this connection, I would like to
montion tweo further activities that are
going to be undertaken by the Centra]l
Warehousing Corporation which would
in a way revolutionise its activities in
the field of one or two commodities.
One is in respect of jute. Recentlv
the Ministry of Commerce and Indus-
try approached the Central Ware-
housing Corporation for warehousing
of jute for the price support scheme.
The space reguired would be perhaps
to stock about 5 lakh bales of jute,
and perhaps this would be the' largest
unit of the Central Warehousing Cor-
pcration, this jute storage.

Shri A. C. Guha (Barasat): That
jute will be from the producers or
the traders?

Shri A. M. Thomas: In implementa-
tion of the price support scheme,
but without adequate storage, that
scheme cannot be put into cffect. Now
the Central Warehousing Corporation
has stepped in and said that they are
prepared to find the storage; the
storage, they would preserve and
release whenever it is found neces-
sary. We have already geared up the
necessary organisation in Calcutta and
taken whatever accommodation was
available in the industrial area of
Caicutta to start this work, 1 think
this is a step in the right direction,
and the House would naturally appre-
ciate the step which has been taken
by the Central Warehousing Corpora-
ticn,

It is also in implementation of the
recommendations of the Rural Credit
Survey Commitiee, because they have
envisaged this warehousing both for
the purpose of price support scheme
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and for price control. I may just quote
one sentence from the report of the
Rural Credit Survey Committee. They
say:

“An organised system of ware-
tousing ang storage, together with
the trained personnel which goes
with it, can also provide a very
important part of the solution,
should such at any time be re-
quired, for a problem of either
price control on the one hand or
of price support on the other in
regard to agricultual commodities.”

So we are keeping this in view and
trying to do whatever is possible.

Another commodity on which per-
haps the Central Warehousing Cor-
poration may launch its activities is
the Warehousing of tea. Although
these things have not been finalised
vyet, I may inform the hon, House that
we are on the threshold of success-
ful negotiations with the Commerce
and Industry Ministry, the Tea Board,
the tea industry and the Port Commis-
sioners of Calcutta for undertaking
an almost monopoly-warehousing of
tea in Calcutta. The total turnover
would be of the order of at least 20
lakh chests or probably considerably
more. The annual turnover in terms
of money would be Rs. 46 lakhs with
a profit of Rs. 5 lakhs a year. This
wil] change completely, according to
‘me, the economic phase of the Central
Warehousing Corporation. The tenta-
tive details are with me, but T do not
propose to tire the House with those
details. I would just mention that
this activity, which is a very import-
ant activity, may be undertaken by
the Central Warehousing Corporation.

I mentioned that there are as many
as B7 commodities that are now baing
received. [ may mention one commo-
dity and show how it is helpful to
the agricultura] sector, We have
received for manufacturing fertilisers
in the Central Warehouses. In 1961-82,
of private persons, we have stored
R,880 tons of fertilisers; of the Govern-
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mcnt, we have stored 8,787 tons; I
th:rk the figure for this year will be
of the same order, if not more.

J have given these details to the
House in order that the House may
be satisfied that sincere efforts are
being made to fulfil the expectations
that have been raised when the Central
Warehousing Corporation as well ac
the State Warehousing Corporations
were constituted in the year 1956.
After all five years are not a long
period, and I hope, having regard to
the comparative progress that has
been registered in the last two years.
we would be in a position to go ahead
and benefit the producers to a greater
exterit. At this stage, T do not want
1o take more time of he House, Sir,
I move,

Mr. Speaker: Motion moved:

“That the Bill to provide for the
incorporation and regulation of
corporations for the purpose of
warchousing of agricultura] pro-
duce and certain other commodi-
ties and for matters connected
therewith,, be taken into consi-
deration.”

12.28 hrs.

Shri Ranga (Chittoor): Mr. Speaker,
‘Sir, my hon. friend has said that the
‘Warchousing Corporation has made
sincere efforts to fulfil the objects for
which the Board as well as the Cor-
poration has been brought into exis-
tence. I am ecertainly prepared to
say that my hon, friend, the Minister,
has made a sincere cffort to enlighten
the House about the activities of this
Corporation and alsp of the Board.
But I cannot say the same thing about
the activities of the Board and the
Corporation, because, even according
to the Deputy Minister, the objects for
which these bodies were brought into
existence have not met with any sub-
stantia]l degree of success. But I am
glad that my hon. friend has reverted
to the earlier, pre-Independence prac-
tice of taking the House into his con-
fidence and explaining at length the
objects for which this particular Bill
iz brought forward and the whole
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background behind this Bill and the
activities of the Board and the Cor-
poration.

The Corporation as well ag the
Board were brought into existence ior
the dua] purpose of price-support and
also price control. But those of us
who were interested in the peasants
have always been asking for such
development of the warehouses in
order that the price support can be-
come a successful national effort. But
then, as a result of the experience of
the country during the last war, and
the later controls, the Government
thought of the very same solution for
the additional purpose of price con-
trol and, in actual practice, in these
days when due to inflation and varioue
cther reasons prices are shooting up,
these measures are ccming to be uti-
lise@ more and more if not primarily
for the purpose of price control, and
not for price-support, The Rural
Credit Survey Committee suggested
that both these institutiong should be
brought into existence primarily for
the purpose of protecting the peasants.
Unfortunately till now the Govern-
ment has been very chary indeed in
taking adequate steps and timely
steps to protect the peasants. On the
other hand, they have been too anxious
tn do everything possible in  their
power to try to keep down the agri-
cultural prices for the ostensible pur=
vose of helping the industrial workers
and salaried employees to ferl easy
about their economics based upon
cercal prices, but for the actual pur-
puse—whether it is really meant by
the Government in that direction or
not-—of keeping the peasants down
when compared to other sections of
our population.

From time to time, it has been zaid
by Governm~ ! that  agricultural
prices are going up and they are try-
ing their best tp keep them under
conirol. My hon. friend has the un-
pleasant task during the last six years
of keeping a watch over this anli-
peasznt activity of the Government, of
keeping down the prices that the pea-
santg are to get. Unfortunately what
is happening is that the peasants have
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not been able to gain any kind of relief,
freedom or protection from the clu-
tches of traders, merchants, money-
lenders, brokers and other agencies.
Nowadays Government themselves
have come down in the market as the
procurer of foodgrains. This has
happened because peasants have not
been able to obtain sufficient supply
of credit. As I have said very often,
no other industry is obliged to pay half
as high a rate of interest for the credit
that it needs in order to carry on its
day-to-day activilies and also for the
maintenance of producers while the
crop is being produced as agriculture
has been obliged to pay.

Government have gone out of their
way to create various financial insti-
tutions te provide credit supply even
to heavy industries, medium-scale in-
dustries and small-scale industries,
which ordinarily are able to obtain
credit in the market at not more than
9 per cent in the case of small-scale
industries and not more than 6 per
cent in the case of heavy and medium-
scale industries. These industries are
able to make money, show profits and
are able to get plenty of accommoda-
tion by way of overdrafts from the
State Bank as well as various other
banks. That is not the case with agri-
cultural credit, as is very well-known.

Under these circumstances, it is a
pity that the Government should have
developed this system of warehousing,
which is being utilised more by trade
than by the peasants themselves, My
hon. friend has rightly said that pea-
sants should be encouraged to organise
themselves into co-operative market-
ing societies and those cooperative
marketing societies should be en-
couraged also to tuxe advantage of this
warehousing a~c-~modation. Bul ac-
tually what is the position? He has
confessed that the cesperative seelowr,
for its own reasons, is not utilising
these warehouses. When I asked him
how much of this warchousing acco-
mmodation is utilised by Government
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and how much by others, he was ob-
liged to say that as much as 20 per
cent of the accommodation of the cen-
tral warehouses is being utilised by
the Central Government and the rest
of it is being utilised by trade. What
ig done by trade?

Trade, according to his own descrip-
tion, can only mean trade on a large
scale.  Because it is only the over-
flow from the Statc corporations that
is being accommodated by the Central
warchouses, naturally, those merchants
who wish to keep their foodgrains or
stores in the State warchouses would
not go to the Central warchouses. Only
bigger, large-scale, wholesale traders
and merchants can make use of Cent-
ral warehouses. Therefore, till now,
one can easily see, the warehousing
accammodation that has been made
available by the Government hag come
to be utilised by lakhiers and million-
aires and not by ordinary traders and
businessmen in the local markets.

Even at that the Government has
not been quick enough in bringing
into existence as much warehousing
accommodation as needed. They have
only been hiring accommodation, which
means it ig not a contribution at all to
the total accommodation that is avail-
able for warehousing in the whole
country. Except to the extent of 30
per cent, the other 70 per cent has
been hired from others. That means,
the accommodationr that is already
available has been made use of by the
Government by paying rent and so on.
TFherefore, what is the additional con-
tribution that has been made by this
Corporation?

Secondly, I would like to suggest
that it is high time that these two Mi-
nistries are combined into one. I do
not know why this division was made.
Anyhow, the division that has been
made, the bifurcation that was effected
between the Food and Agriculture Mi-
nistry and the Ministry for Commu-
nity Development and Co-operation
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has not proved a success, And, espe-
cially in these days when we are
thinking in terms of economy, and
making the Government more and
more efficient, it would be best that
these two Ministries are brought to-
gether under the same Cabinet Minis-
ter. If that is done, then it would be
necessary for a Bill to be introduced to
repeal the earlier Act, and it would
not be necessary for this House to
pass this Bill. This is a sort of tama-
sha that hag been going on. Some
Directors of this Board are to be
given representation on the other
one and some of their Directors are to
be given representation on this one,
and they have to make a kind of make.
shift &f co-operation between that Mi-
nistry ang this Ministry. What is all
this, except waste of time of this House
and waste of time and effort of those
two Ministries. Therefore, I suggest
that these two Ministries should be
amalgamated into one, and we should
be satisflted with having a special Di-
rectorate for community development
and another for co-operation, both
kept under the Food and Agriculture
Ministry.

My hon, friend has suggested that
some revolutionary thing is geing to
be done by this corporation because
they are going to wundertake ware-
housing for tea and jute. To what ex-
tent? They are only going to make a
beginning. It is going to be a kind of
fleabite, It is not going to have much
of marginal influence upon the market.
We have been told, again and again,
that in order to keep down these agri-
cultural prices—they call it control in
speculation, they give instructions from
time to time to the Reserve Bank of
India and through the Reserve Bank
of India to all banks in the country to
limit their advances on these stores of
foodgrains. That naturally depresses
agricultural prices. It discourages all
those persong including even those peo-
ple who are charging high rates from
the peasants, the moneylenders, bro-
kers, merchants and others, from pur-
chasing foodgrains just when the pea-

sants are badly in need of money.
They do not want to purchase them
because they are not able to get ac-
commodation from the banks;® they
cannot get accommodation from the
banks and so they do not purchase. It
is a vicious circle and the result is
that prices are going down.

It may appear as if I am asking for
the impossible. In these days when
everybody is asking for prices to be
kept down one may wonder why this
Member comes forward and says that
protection should be given tp the pea-
sant. The peasant is always in need
of protection whether the prices are
going up or down, The only difference
is that when the prices are going up
the protection is a little less urgent;
but when the prices are going down
that need is much more pressing and
insistent. Therefore, althoughy I am
personally not opposed to the multipli-
cation of the number of warehouses, I
am particularly anxious that Govern-
ment should pay more attention to the
ways and meansg by which they ecan
possibly maintain the agricultural
prices with the help of these ware-
houses as well as the warehouse ac-
commodation that other people are
able to develop in the country.

Lastly, I wish to suggest that instead
of the Warehousing Corporation de-
pending only on their own capacity to
build these warehouses, it would be
best for them to give subsidy to pri-
vate merchants and traders to cons-
truct their own warchouses from the
money advanced by the Government
of India, State Governments and also
the State Warehousing Corporations
and go into partnership with such of
the merchants and such of the agri-
culturists who come forward tp form
themselves into various limited socie-
ties and then begin to offer to cons-
truct these warehouses. It is only in
this way, by invoking the aid of not
only the local Governments but also
the traders, businessmen, moneylenderg
and peasants and then utilising not
only the co-operative means of orga-
nising these things but also the other
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joint stock company organisations it
would he possible for the Govern-
ment to develop a protected, efficient
and scientific warehousing accommo-
dation that is needed in this country
.at the earliest possible moment.

ot @79 owIm (TEIT) o WA
Herea, w8 St fawr o famr mav 3, 39
FTH GA99 739 & foq @31 gAT § |
it gzt ) F@ T g fF feemt
¥ IoqTeA F1 qed fAaiee gar =fed |
T 9T 1 TET T TS AT ISMAT AT IF
217 T ¥ sz feew ¥ ) S
aEaT E | & At 5w faw ¥ Ak § Ay
daraT § ¥ 99 & w7 g faw A A
q&q qE UIE €, 99 aF & AT H
fifem w@am WEAE | g WA
1 FgveErsfa FTQREA FATE AT
A 2, 99 F FIEEgAT & At H
A F g7 A " w4 A F qmEa
AT WA E | -

zjai'ffarmgmg:-

“(a) six directors to be nominat-
ed by the Central Government;

(b) one director to be nominated by
‘the National Co-operative Develop-
ment Corporation established under
the National Co-operative Develop-
ment Corporation Act, 1962;

(c) one director to be nominated by
the State Bank;

(d) one director to be elected by
.other scheduled banks;

(e) one director to be elected by co-
-operative societies;

(f) one director to be elected by in-
surance companies, investment trusts
angd other financial institutions, re-
cognied " associations and companies
dealing in agricultural produce or
notified commodities; and
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(g) a managing director, appointed
by the Central Government in consul-
tation with the directors referred to in
clauses (a) to (f).”

I 1 Aa99 4g T & fF oS
T IrEEd g, 99§ § g A
TEAEe Aifaae w40, A AR afaae
g et 7 fedft @ & o fad =
FT &1 TAFA ANT | UF &7 &2 4%
Tiffz Fom W gE F1 ogEs W@
WASYTS F §, T ATCAAC HOT| TH F
A% HAwT qE gA fF S AR aTe
SRS &, 39 # qT 1 70 T
HES TAAHE FT AT AT IT FMT FT
w T o 1 g ArfeAae Fo
WAk & § 7 0F gaa faar @ fF
W FI 39 ¥ gq a¥g & aAr  Tifgq
fF =T et 1 dgw mEAHe g
mifgz g ol w7 aEr sl
T AT AT 9w, /AT T
qET 1 %79 q9 3 faw ¥ 3@ A
F1 B eaEqT AE @ A A WA §
frga ox faare F3 faar sar =nfem

IAT I FL A9 Y U7 FET aF
Gafa srrtges faqaT &3 @1 qrard
2 I F1 wrgzde oY dua IEAHE
FOT | IW FT MY TAEA Ael @A
afe ag Fa1 T § ——

“a managing director, appointed
by the Central Government in

consultation with the directors
referred to in clauses (a) to ()"

= fawfaer % #q #gm ag & fF
i Fadead &1 F1E WY ARl & ) 5H
fae ¥ g awg 1 A faum 4@) fFar
T @ TEEed g A WS AT
3w ¥ ¥ faer uw v dgw wEAAC
| o ag ¥ 19 909 AT
TAT &, IH FT GraT q1E A9 qg frwerr
2 5 A3 sgEex &1 qATd WY
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#z9 maaRz gro fear SR oW
A FAAIIT ¥ F1E AT AG  F9ifE
IT FIATA FT FE T ASS FRAT 1T
fam & 7@ aw@ 1 wfags @ faar
smar fF & ar dF ar 9 A -
{ed qOT W IT H q HIA TAAAS
feet oF 1 gara w3 fEEr oF A7
fadige w0 a1 o g5 arg 4Y | afE
- g oY 7E forar v @ 1§19 a2 asal
W ga #t fagfea wv sfawe @ dga
TR A A9 ga A @ fear g0

39 ¥ vfrea $%E F &9 S
F1 ) fagm frar mr & 1 89 v 9%
Fgr o™ —

“There shall be an Executive
Crymmittee of the Central Ware-
housing Corporation which shall
consist of:

(a) the Chairman and the Vice-
Chairman of the board of directors;

(b) the managing director; and

(c) itwo other directors chosen by
‘the Corporation in the prescribed
manner."”

Tz A1 T FT T wEifRT FHE
T, 37 " A 9 AEHT g #
arfrafes @ AT o

fasr W ag ot Far ™ & fF 4=-
wE FA@EeeT WY AR AT e
Mo sm s w1 JfF7 59 F
o aga sumar gww 39 H fomn A @
Tg H Fg T § —

“If the board of directors of the
Central Warehousing Corporation
do not proceed within twenty-one
days from the date of the requisi-
tion being so desposited to cause
the special meeting to be called,
the requisitionists, or a majority of
them, may, themselves call the
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meeting, but in either case, the
meeting so called shall be held
within three monthg from the date
of the deposit of the requisition.”

AT g g A FEa a8 @ R R
far &1 <t awg faar mom &, @ A&
gt Tifgd | 92 fa w1 aw aga
Tq fa=fes & & 7 oF uiedz A e
R & gwmar § 7 99 w faER
N 0

arg & A o FRr omn @ R Rt
fr & a9t 7% Fesd Wy § fr
Hifew qar€ smq 7 A9 WA F TR
Mfor #3 a7 & 1 37 T H A
Fg 4z & fF i At # faem T
o wfas T 3T Fr A@r faeer
aifgq 1| wre fazrd dweEesd o
fifer & fog ffsafoma s & @
I9 ¥ fagq 912 o6 LA A1 TRg
fet 1 ergw AT FIEF & | WA qE
ifer a@ g §

st 3o fme wifem (maawre)
were WgIey, 4g fasr a7 ==f 1 qgAr
sraeqT & forg # Faw Al & 7 faaC
gmr Tifgm, I arE aemsr 9=
&t g =fed, TAT A fa= g
" ¥ I F gra-q § o7ae4qr qrgar
g1

we WEd : qg 3% g fF 3w
aFq fad o ffaoen ov & ==t
g =rfeg, wieHed ax A& 1 T
a9 faer #7 TBETT § AT H TSW
LUl

st ey Qe W aE ¥ 2
FIORTT & T ¥ O5 9¢ o€
fomr & :
“five directors nominated by the

Central Warehousing Corporation,
of whom one shall be nominated
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[ﬁ FH ‘Tl‘i‘ﬂ
in consultation with the State Bank
and one at least shall be a non-
official; five directors nominated
by the State Government”

whefaa g ausgn e 5w
TH A8 ¥ £ FIGIIH a8 91 a1
&7 v oo faw @g 97 | faam T
fr g7 #77 nawe & wmafadi #1
7 FoTgrstan sroraE @ faar
WT T TEE F amgstan #1e-
QI%EE aATET € A1 99 W 9i9 HwrEEr
feega vs ayemEifaE adw & 1 ad
AN, 3 F 9% 99 (¢ 9T FAA 2o
& a9 o () ¥ foar @

“a managing director, appoint-
ed by the State Government in
consultation with the directors re-
ferred to in clauses (a) and (b)
and with the previous approval
of the Central Warehousing Cor-
poration.”

fet ot 7, W | FTErEE A
FE FH FET AN, FE gEE @
fafee awiT g, @ 59 F1 Jax -
HZ ¥ A9 AT EF 1 W & aE U
FAH WA 93 F IOT AL FEr AT 2
“acquire and build godowns and
warehouse; at such places within
the State as it may, with the pre-
vious approval of the Central

Warchousing Corporation, deter-
mine."

™ 1 gAqq ag gan fe # ofr e
€7 TR A8 & argar | faar
T &5 H WAL @ A | AT g
AT Eim Ty
Fmversfan @ga 9wQ & afdw @@
FATY AT AW &1 QU AE FA §
w7 gW F 29 AR AW W A A
'
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o fag &1 w7 Gor & fF @t &
| AT §3 a0z & gg § 8
HIT Y FATX OGRS & av @ AW
& 37 71 wrf e A9 8 T fawfaer
¥ ¥ oge ag ¢ fr fawr & o3 A
# wite w1 wifgd fow & fa aw w2z
FIW AT FT TEAR X fF oWR T
fafee aittg awmr =@ ar 5w & fad
I FY H3A AAESET FEIH F
AT A & AR T W |

|19 FY /TG S AT U ST5iEeH
FUE A AT e AT AT RT
@ ATEHT OF g1 A aT & ArfuAde
q g1 Ui mEE avEe & ArfaRds
T AT arex ¥ far s

THY qYg ¥ A €€ Iwgrstan
FIEIEA F TG § 97 & Hay
HOF W g 99 R T A
R F FEAay () Hfemrgwg f&
R w1 wredt fEd fefrae aw
# fag gon qan AMfE @ md &
FH R TAT AL E Y A 91 & &@H
A& O 9T A AT W F AL
e aFan & 1 F Fg § fF oX
A & {99 3@ 99 9w ¥ SR 7
gHg @ wfgd | F J gamE o
f& st vr Befaaer e § 89T 9@
o &l I F foa Fw ¥ FW g A
T Hg TFET Ay | TET AGE Fgr o
gFaT fF Jg 900 wffwa TARTR 2
#fFa fEe oY g9 A1 39 9 | OF
=TT =TfEE W AT J @O g 6
qge &18 vEr wrEdY At faar S
=g 1 7 =i ¢ fF ot g AR
W § 99 F A femn S AR T
fasr &7 ToFIAF IAET A 0 EE
fad augees &1 afuw & afaw =fa-
F feg s, wfew @ & o < T
2 5 it wrede diggEd § 99 & v
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2 | i AR FgT 99 g FATILHET
qErE a9rg 7€ & 1 I Jml A
# Sfe arer waear & 9 ) afdw Y
% 4 |Al QT ART § qg WIAT HATA
Fgt @G, 79 & fad T4 | F1§ aqaeqr
e

g faw ot @ 9% aga wow § @-

fad & 3@ &1 @ T g, AaiE
H A g wer §, afFA g & 919 78
aEAE fF A wiEie A7 wa & A
# HAT AEET AW A |

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr Speaker, I welcome
the introduction of this Bil] in this
House. Before I proceed to say what
I have to say in regard to certain pro-
visiong that are contained in this Bill,

I would submit a few words on the
subject of warehousing as a whole.

At the moment, the Central Ware-
housing Corporation Bill is being in-
troduced in order to give legal shape
to thye two corporations that have
been funectioning so far. One Bill has
already been introduced in this House
by the Ministry of Community Deve-
lopment and Co-operation which was
passcd in the last session. When 1
heard Shri Ranga, I was prompted to
say a few words about what he said.
To my mind, as far as the Ministry
of Community Development and Co-
operation i concerned. that is a move-
ment by itself, and the work of that
Ministry or that department is abso-
lutely different from what the Minis-
try of Feod and Agriculture iz doing.
Firsily, in a country like India where
we have different climates—we have
the rainy season, the hot scason. the
temperate season—most of the agri-
cultural produce whether it is grains,
or oilseeds, or vegetables or any other
produce suffers in storage because of
vagaries of aeather, because of insects,
rats and what not. I had occasion to
go round some of the important places
in the Punjab and I was verv happy
to find that there are three types of
attempts being made in order to set
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up warehouses. The small producers,
some of them, join hands together and
set up small warchouses. In certain
places like Hoshiarpur, I have seen
some big landlords join together and
set up warehouses. Not only do they
store their own produce, they also
help the small growers of that area.
Secondly, there is the attempt that is
being made by the cooperative de-
partment. That department is incalcat-
ing a spirit of co-operation among the
people for a purpose that is helpful to
them mainly. In a country where
millions of people are ignorant there
is a lot to be taught to the people. I
am very happy that the Co-operative
department has taken up this work
of advising the people to set up ware-
houses for their agricultural produce.
I am very happy to find that in the
Punjab mostly this attempt is being
made.

13 hrs.

Thirdly, as far as the Ministry of
Feod and Agriculture is conrerned,
whether in the Centre or in the States,
their job is much bigger than that of
any other department that may work
in this direction. We must have proper
warehouseg where there is no fear of
stocks getting contaminated, of the
stockg gelting affected by the vagaries
of weather. Unless the Government
comes forward, thiz thing cannot be
achieved. 1 could not understand Shri
Ranga. On the one hand. his party is
against the public sector mosily being
set up in the country. On the other
hand, he said by the setting up of
these warechouses, you are depriving
the smaller producer; from getting
benefit out of the warchousing at-
tempts that are being made. I could
not understand it. Actually, as far as
storing of produce is concerned. we
must have as many warehouses as pos-
gible. I may tell, you, even after hear-
ing my hon, fricnd the Minister, it is
evident that we have not even touched
the fringe of the problem. It is a
colossal job to be done all over the
country, For instance, millions of tons
of foodgrains are imported today. I
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can safely say that we have not got
that much of capacity in our country
to keep them safe, to put that in well
protected stores. Therefore, as fav
as this attempt on the part of
the Government is concerned, this
is a welcome and laudable attempt.
What it has done at the moment,
should certainly be pursued by the
Central Government in the Ministry
of Food and Agriculture. They should
inculcate that spirit in the States and
the States should equally follow
and set up similar corporations. Be-
sides that, the co-operative movement
in the country should help individuals
to set up small, medium and large size
warehouses and cold storage.

As far as this Bill is concerned,
the constitution of this Board is
very welcome, It is almost on the
pattern of the Financial corporations.
I can speak with some experience,
From the day the financial corpora-
tions have been sct up, the Govern-
ment has been able to do a lot of help
to smal] industries all over the coun-
try. Similarly, in setting up these cor-
porations, the Government has taken
upon itself the puarantecing of the
share capital that people may invest
as also a minimum return of 3%. That
is enough incentive for the people to
come and invest in such a movement,
That will help the country as a whole.
I wholeheartedly welcome this Bill.

Another point, I would like to stress,
As far ag the setting up of these cor-
porations in the States is concerned, the
Centra] Government is coming to the
help of the State Governments, There
are two provisions that the funds with
the corporation will be divided nuwo
the Warchousing fund and the General
fund., As far as the warehousing fund
is eoncerned, it will be utilised in the
way explained here and the General
fund will be utilised for running the
busines; of the corporation, On z simi-
lar pattern the State Governments will
also set up their corporations. I would
say that funds should be made avail-
able to the States because, at the
moment, it may be difficult for them
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to provide funds out of their own
resources. Therefore, funds should be
made available to the States in order
that they may set up their corpora-
tions in collaboration with the Centre
as euarly ag possible,

With these words, I welcome this
Bill,

Shri A. C. Guha (Barasat): Mr.
Speaker, while considering this Bill, [
think the House will naturally look
to the genesis of the establishment of
the Warehousing Corporations. It was
on the recommendation of the Rural
Credit survey report that the Govern-
ment undertook a sort of this venture
and passed a Bill in 1956. When we
consider this new Bill which has bifur-
cated the integrated organisation of
Co-operative development and Ware-
housing into two units, we cannot but
also look into the implications of this
bifurcati:n,

The Rural Credit survey report made
a specific recommendation that the
warehousing programme should be
just a link in the co-operative develop-
ment of the country as also for the
specific purpose of helping the rural-
priducers. I might draw the attention
of Shri A. M. Thoma; to a certain re-
levani passage of that rcport, They
envisaged a powerful agency charged
with the task of carrying out the pro-
gramme in the interests of the rural
procedure. That is the main point
from which we should consider this
Bill.

The hon., Member who preceded me
supported this Bill and he also sup-
ported the policy of bifurcation of the
two wingg of the one organisation,

I think he was not aware of the
origin of this or the idea with which
the warehousing corporation was start.
ed. The main idea, as I have stated
already, was to help the rural pro-
ducers. and it was also to be linked
with the co-operative movement of
the country. But I think that the
Government dercision now is that this
should be bifurcated and de-linked
from co-operative movement. The de-
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cision came first, and theg' subsequgnt.
ly, Government have had to find out
some reasons for that decision,

My hon. friend Shri A. P. Jain is
sitting t» my right, it seems not with
a very happy face on seeing that his
child is being bifurcated and cut
through by the two Ministries; because
the Ministries were separated and
faileg to make proper adjustment.
Therefore, the organisation ijtself is
being separated, thereby practically
annulling the purpose for which this
institution was set up.

Then, the report further stateg that:

“The availability of such a net-
werk of warehouses will enable the
Government in one set of circums-
tances to pursue a price support
programme for agricultural com-
modities, should that unfortunate-
ly become necessary, because of
depression, or in the alternative
set of circumstances connected
with the contingency of inflation,
to pursue effectively the program-
me of procurement of agricultural
commodities for the purpose of
price control.”.

I do not know how far the present
working of the warchousing corpora-
tion has becn able to help in fulfilling
thz twin purposes mentioned in  this
report.

I think that my hon. friend Shri
A. M. Thomas has admitted in reply to
a question asked by Shri Ranga that
the producers constitute a negligible
percentiage of the parties who store
their articles or commodities in these
warehouses, So, who are the stores
now? They are the Government and
some traders. This is a deviation from
the rea] purpose. In this conncction, J
should also like to point out what
benefit the trader; get by storing their
articles in the warehouses of the Cor-
poration. If they were to store their
articles in private warehouses they
would not find it so easy to get credit
from the State Bank or other banks,
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and even if they got the credit they
would have to pay a higher rate of in-
terest. For those who store their arti-
cles or commodities in the ware-
houses of the corporation, the average-
rate of interest is only about 5 or 5}
per cent, whereas the rate of interest
for any advance from any commercial
bank on the basis of goods stored in
private warehouses; would be at least
T per cent may be more than that. This
is the benefit that the traders are
deriving from this. So, they prefer
storing their articles in the warchouses-
of the Corporation rather than storing
them in private warehouses.

In this connection, I should also like
to make one suggestion. It seems that
Government have not bcen able to
induce or have not made the necessary
attempts to get the producers to store
their commedities in these warchouses,
1 think that Government should make
some earnest effort now. It was re-
commended by the Public Accounts
Committee that they should make a
serious attempt t> induce the produ-
cers to store their commodities in the
warehouses of the corporation. I think
there should be some differential rate
for the producers and for the traders,
both as regards the custom charge
for the storage of goods and also as
regards the interest charged for the
advances given on the stored com-
modities, In the case of the traders,
the State Bank and other scheduled
banks should charge the usual and
normal banking rate, that is, T}
per cent and at any rate not less
than 7 per cent: for the actual pro-
ducer; they should give a preferen-
tial rate of § per cent or even ] wer
than 5 per cent. 1 think that the pre-
sent rate of interest which Govern-
ment are paying is only 4} per cent, in
any case not more than 44 per cent.
So, the actual producers who store
their articles should also get advances
on a lower rate cf interest, something
like 4} per cent, in any case, not more
than 5 per cent—just a; in the case of
any advances given for agricultural
purposes through the Reserve Bank
money. The Reserve Bank gives
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money at 24 per cent rate of interest;
-of course, in the process of the money
going down from the apex bank to the
primary bank, the loanees have to pay
a much higher rate of interest. But the
Reserve Bank is giving the money at
a subsidised rate. In the same way,
the Corporalion also should arrange
advance money at a lower rate of in-
terest to the actual producers, and
charge in higher rate of interest to the
traders; similarly, they should also
- charge a lower rate of customg for the
actual producers and a higher rate of
<ustoms for the traders; the bank rate
for the advances given should also be
higher for the traders, whereas for the
actual producers, it should be near
about 4 or 4} per cent.

I think this organisation was pre-
viously under the Agriculture Depart-
ment of the Food and Agriculture Mi-
nistry. Now, it has been transferred to
the Food Department of the Food and
Agriculture Ministry. This transfer is
not just an administrative accident,
but I think that there is some policy
also behind this. It seem; to me that
the policy is that it is not intended so
much to help agriculture, as to help
storage of foodgrains etc.. which means
that it will serve the interests of the
traders and not those of the agricul-
turists, The recommendation of the
Rural Credit Survey report was that
it should remain with the Agriculture
Department, and it should be linked
with the co-operative movement also.
In spite of his arguments against it,
the hon, Minister admitted yesterday
that there was the necessity of some
link between the National Co-opera-
tive Development Corporation and the

- present corporation, The link is that
 there should be one gdirector nominated
by the National Co-operative Develop-
ment Corporati®n on the board of this
corporation; it should also be remem-
bered, however, that the National Co-
operative Development Corporation
is n>t a shareholder of this Corpora-
tion. I cannot understand how out of
* ten or twelve directors, just one direc-
tor can serve the purpose of being an

NOVEMBER 29, 1962
-

Corporations Bill 3846

[

effective link between the two organi-
sations. That is something almost
meaningless.

As regards the functioning of this
organisation, the programme in the
Second Plan was to construct 100
warehouses. I do not know whether
they have constructed any warehouses
at all during the Second Plan period.
If at all they have constructed, the
number may be just five or seven or
something like that. In the Third Plan,
I do not know what the target is in
respect of the construction of ware-
houses.

As T have pointed out, one purpose
of this organisation was to help the
actual producers in storing and mar-
keting of their agricutural commodi-
ties; on the other hand, another pur-
pose of the organisation was to in-
crease the overall storage capacity in
the country. But, if this corporation
goes on taking the warehouses on rent,
it does not add to the overall storage
capacity of the country; for it simply
takes over from the private sector or
the private parties some existing ware-
houses and keeps them under them.
That does not increase the overall
storage capacity of the country. I
think that there should be an ener-
getic attempt to build some ware-
houses, T would like the hon. Minis-
ter to state the programme as regards
the construction of warchouses during
the Third Plan, particularly, during
this year and the next year.

The hon. Minister ha; stated that 5
lakhs of bales of jute will be stored, In
reply to my question he stated ‘We'
arp purchasing the jute. T do not know
what he means by the term ‘We'.

Shri A. M., Thomas: I did not
say that we were purchasing. The
Commerce and Industry Ministry
has got a price support scheme under
which the STC would necessarily have
to purchase from the producers or
from other co-operative agencies.
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Shri A, C. Guha: But who will make
the 'purchases from the jute producers?
Has the Government any agency for
that?

Shri A. M. Thomas: The STC
through the various marketing
societies.

Shri A, C. Guha: That was attempt-
ed last year and they could purchase
only 5 lakh ba'es, an infinitesimal
portion of the total jute production.
I think this year the proposal is that
the STC should step in and make
some purchases. I hope amongst the
producers who will store their jute in
the warehouses of this Corporation,
the Minister is not including the pri-
vatle purchasers, the balers and the
speculators in the jute market.

He also mentioned about tea ware-
houses. This appears to me 1o be
somewhat perplexing.  There was a
proposal for the construction of a
Central Tea Warehouse in Calcutta.
The Tea Board or the tea auction
association or some other body was
having this in mind to be created with
the help of Government. What has
happened to that proposal? If that
has been put in abeyance and the
storing of tea is to be done by some
of the warehouses of this Corporation,
I think it would be rather a retro-
grade step. Warehouse for storing
tea should be a separate unit, not as
part of this programme of the Cor-
poration.

Another thing is that the warehous-
ing organisation was to be linked with
marketing and on the other hand, was
to serve as the distributing agency
of Government. I do not know if
anything has been done in regard to
marketing, As it is, I do not think
there is any such programme, but that
is one of the recommendations of the
Rural Credit Survey Committee. 1
think the Government should also
clarify if they have any idea of link-
ing it with marketing.

Now, about the distributing agency
of the Government of India. I do not
know what is the idea of Government
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in this regard also. Another fune-
tion of the Corporation suggested by
the Rural Credit Survey Committee
was ‘that it should manage the regu-
lated markets. 1 do not think any-
thing has been attempted in this line
as yet,

These are the important functions,
to discharge which the Rural Credit
Survey Committee recommended the
formation of the Warehousing Cor=-

ration. If these are abandoned
now, it will merely be a agency for
traders and speculators to store their
articles at concession rates and then
create artificial scarcity. I think the
Corporation was not intended for this
purpose,

Coming to the functions of the
managing director, 1 do not know
why if he is to be appointed by Gov-
ernment, his functions are to be decid-
ed by the Corporation without any
reference to Government. I think
these functions require the approval
of Government.

Along with advances against stor-
ed commodities, is there any scheme
with Government or with this Cor-
poration to give advance either
through the State Bank or by the Cor-
poration itself, on standing crop, that
is, at the pre-harvest stage? That
would be something really helpful
to the agriculturist, that is, advances
given not only on storage of articles
but on standing crops, by the Corpo-
ration itse'f or the State Bank or
some other agency which the Cor-
poration might think of.

wft Y T A (FEAL) : Heqw
wEEd, WA 4% & 9 o 59 faw &
T Y sy £ ama, faw & feae
1ty ara g | fF w9 3w faa
&1 3T @, & wew gan fR g H
T & AT & T a8 AT & AT
F1 & 9 ¥4l & § A @1 T
21 I F7 T 9T W ¢ fw oz
fa=r & gra 97 3T ErEAeS ¥ e
Y gafaggw & sqiq $EE e
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F T At vHifgdTs & TR A e
fagr mar @ 1 &W 9 w=E A1g AN
it amiymIm o wifts
A F IR AT AAEA S, SHF AE
W % T & #AI 39 AET & #3H
Fr urdr faedierd ®EE &= &% 8, fam
T AATGET d1E WTE TAFES # fear
T & | for| Foar 7 % @ F quae
fadr o, sirfe qew § Wil ® a9 FY
¥ #gaw 21, 97 qoar faw avg &
g fram &1 fgr &7 A% 2, o7
agT SUTET ez @ SET ¥ |

@ faw ¥ WA wifsaa
F 99 & THEHT IRH AR WRE
Frqre ®1 o @1 mar @ W fag
ATEH SIH FHIQT FT T&T AT, 9
d g e §hd 9, dfFw g
A W A1 $AT ARG W dgd
# gAd TS IS AT AT ST
g, Sifs 7= wrgde AvT ¥ &

el A% LT AT FT 9L 2,
ERlCo e S I - O | A
TEAET A FT AT F1 T 2| I
TT A TAT AN ATAT EATIT AT 9MT
e ) o S T Y A S o
2 f4 39 3T 0w TA@ET W1 ATE W
TR R g !

ST wWAE R ST § g g,
ya a% F1 sfAew ag @A 2 fF A
a9 a1 &g Azl feran FaA A A
AT TgEIH G E | T A ;AT &
I BN e A Dl e e S 0
FET & | Wgr A% (AT 97 AEW ag 71
05T 2 WY W qV H AqTH T o, Al
wrm 2R fE gy |1 da ar 2 3
qATAN &, (<ilgar GEF G9T @gE a9 oy
T 2 2, fai ag d2d v g
o 3@ # g7 fewwa & 0 ¢
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et aF fust F1 awww ¥, g
sqavqT wt W § fF Yo T Huw
A dew TAEE ¥ O sl aiaY
gz aF, foggw dm Rwiefza
TN HT ST uRifaa-
g % | Famifzr ameEs w1
am at 97 ¥ foer faor s 2, &fsa
a7 fF e 8 w9 &1 e
faerar & ar 767 | § fRaz F =gar
g = wr 37 #1 9o fawm ¥ aw
iy, a1 ¥ faar & ez a9 o
T fF T 9t Sast T w7 FI-619-
Hea s F1 fad arga sy
TEY 9T, q 3G IE o TS feaw
T AEC 47, d491 fF g & fad
Yo qde fEdw f@gr mm &1 W
Framifzs gEnedE @ #-am-
ea dam F71 qvdeT oY fesm &7 famT
AT, q1 AT STeATed  fger 9 99
97 AT 9SAT | I FT 9IET [FAW
J F99  H7 ITE IT AW F oAy
7 2, 9 & A awEa Amd, ¥
T2 A% T 2 @ ar v avere
1 6z Tnmefra FeErET S wm
A7 AT A7 2 MY wWNT 2, a7 um Haw
FA T AT T oA wy oWl g
For e fREA 2 (6 wEt Aw TN
Ty aEmEE & agv 1 araEd
# o g fafewm v @ qview &
feena @ fwrm a0 Za7 arfEg

A1 w7 AIeER a, FgA J
FrERE A E A 2 fE osAaT A
oA AT FWT AT Age aoverstan
FTIE AT wEw G927 gem | Afna
WEl a% WH® 7 93 2, Wi ®AT
# grnrs # fa Erm m B & -
erefre a7 T el ¥ P v oA
T FTT #1779 & | F wmaar g fr as
T FI91 F W § T F F9 A7 AF
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w¥ pofafaat & s | 39 foq T
w1 gy 5 0w @ dza wiaw
g s =z # 3w FY Wi,
srETd ZY ST F mad 9T 7T g
st #1 fauifea 78 | 977 7F &
qTE T A% a7 & srmfzafze g
A1 SqTAT WG AT | HA A T
q =IA K1 FOPAR &, IT A
AT T 00T F [TAT ST €2 TE-
Hed o1 AN "7 ;AT 0 AVEIY
1 g, AfRT FeEtg avHT #1 aga
TqIET FEA ZRM, dAT fF wd aEAE
Heey, T qUEm F FET 20

WA FET FIRIT T IT 97 A5
W, @ ™ F ¥ agy sarar A
TN F Fyrar § W gie w1l &
71 ¥ aga qfer= qw mwr ¢ o
SHTT FT ZTAT FATAT 747 §, I9 FT q@A
# A% At g7 wrAw g @ fa fm
gar  # FavETstAM =W SATE T
1, 9g H T9 T T T8 2 §, afew
afrors 37 F e AT EET R

7 oAt v srarrder Fwma-
g =g, afva sz AT
g =fRaad o firs g1 afas -
Tfza MrarrEry Wi #fEE SAamEEe
I TN AED AT E | AT 4T
YT AN ATUA HLT 3T T A 4TEr
A '

Shri Lahri Singh: Any socicty.
Shri Kashi Ramn Gupta: No, not any

socicly. 1t reads:

“a society..which is engaged in
the processing, marketing, storage,
axport or import of agricutural
produce or anv notified commo-
dily or in insurance business and
includes a  co-operative land
morigage bank;”

e gaaq AT g @

%1399 99 gEwA 1 & T g,
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Y fr foret oorw qeaa & fAg &=
TR 1 IaFTEH I A fewrzew )

§9 ®1 @A g4 48 w5 A aar §
fe ga &t W waeA ww g v
TH TFTT AT AIATAEN SATAT A%, AfRT
9 faa #r A ad 3H I A
wifts ® amzmas  fag 7@ @@ & )
AT g8 sqa%4qT 797 QAT £ %
A & T 97 I T FK-9efzT FEr-
TENT FAT1 H SAT4T &9 /17 a8 77 J97-
grefar &m Fmaw g & faEea
FEMm fr a3 a¢ 7l & a1 fahwe
FRAE W qHNfE & osge da-
gefaw s sr g o &, o faq gw
F1surEr o foef AT I A F
T 97 31 Wifgd, anfw =g % 09
o7 graeeE /Y doerefaa &t
gfeumd IoeeT F oS oAE

@ AT TA! AT AV g, FITH
fag = F3T W@ A7 wEAw gaw
& fma &Y w917 w97 & a7 &fe o
=aFer #t T #1 § fAEER AT S
g fr ot #1 waear fam w2 oo
zm % fan wEeTr w owrtamiinT
HINPETT 77 T T TE F T
TF BT 9T A T T
mEm o feafy AR zuT =
e Avmodty aga o owTw A 3T
&1 707 fra &t Ffewa vam T
?, 39 47 A A ag g fwow
TZA w=g T, AT X AR RO AT
Fgrar A fAr 9w oAy sl TV W
FH &, T2 F AR IAATFTH A TT AT |
zo1 fag mae fordl sz 9@ sarn AW
Y A% &, A1 AE 0 4T gg aqg
A1 fafaz F1 azry F1 waemET £,
741 f& s %0 AT wwq A (Afwe
&1, a1 99 &1 F9 AT FH qqiT A
F70T TG FT FT9 1 &7 794 8, A2
0 A AT FH ARG F7 T 8 |
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(= ®vr T qeA)

ATAATE AT Y 7 aamar R oag
TeaR A A ATT FT T E
A AT ag & fF @ WY aEr
aEgd &, W aga wigw e § gt
& AT 9 uw & dw ¥ Avafaa § )
gafed w99 & fad e ag<grefan
@ it aW, at wfas anEms
grm afveg @@ & fo @3 S W
uF @ @ & mfaw FT foar 9@
7 gumear § f& aga o A1 w7 0w
& TrERfor &% & g dm
F TOF F TETAT AT OF W A
T g | TR IA F e F ogw w2
TZOR FY, TIE AT FA AT, TrEfEwar
g, iy T wuTer TE Al A
ZET E WY TE A WE T AT I
g o gme T oamzm onw foa 20 A4
T OFT AT EOTATOD S WIS AT
2, afxa o &u Fey Al ¥, S 67-
T g, I FI HNTL ARl AFAIAAT
g, 9 99 #1 Ay I A1 fram Z,
forr &1 w4t fa=mr 20z g foma
F o F fag gg awmw § fr @A
FmifsE #1 1 § 7 19w 91, 79
¥ I FT AT A AR T AL TG
g afiw foq &1 Tgg 9y 2007
g § fF fasms geas 91 =
¥ gw@ar 1 Afed |

el A% TEEw geante & fafesw
T 919 8, 9 UF & TWIH & HTT
qT q91d 97§94 8, @ffa afg gvEe
qa AN WIA ATETSY A @A, al
UTAT UeetS ¥ #OAT GEH % FT
FAMAT qE AR AR |9 9,
ma fFag 97, 39 F1 foan 9@ 1 T
T 97 =4, a1 ofaT e g

wel o 1 79 fagm T arw
T ¥ F1E QT T AL BT AT @ | Afde
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g A T WHA H AT FT G L,
fom ww= #7 gg am=T T &, AW
HTETL S9AT BT W fFE T 9™
g FT GPATEAT FH 8 | F HEATEAR
fe ST 7 FdT § T 9¥ G AT
gfee zreer =fed |

s ¥ o g e R @
gax fog & wowt ggaw IO OE
A T F7aT g 6 9 gwna q9 5
T T &, T 7 Faare fav T |

Shri Tyagi (Dehra Dun): I lend my
support to this Bill, but I must ‘ton-
fess that my support is rather half-
hearted. -

Shri Labri Singh: As usual,

Shri Tyagi: As usual, there is no
question.

In this case, I am not very happy
with the bifurcation of the function.
If at all some improvements have to
be effected in agriculture, and if the
agriculiural yieid is to be raised, it
can be done only by one agency. At
present my fears are that there are
tens of agencies handling this major
problem of the country. There is a
lot of inspectorates already. In fact,
as originally conceived by the Consti-
tution, it was a State function. We
came into it with the idea of help-
ing the States in increasing the out-
put, and now it seems to me that the
whole of the function has come into
the hands of the Central Government
practically. After this war is over, I
think it will be time for us to re-think
about the manner in which we should
handle this major problem of the
country, namely food production.

One agency would always be more
suceetsful, We are adding confusion
into il, and it is becoming confusion
worse confounded. For instance, the
veterinary inspector goes, the agricul-
tural inspector goes, the horticultural
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imspector, the social welfare worker,
the gram sevak—all these huge ins-
pectorates, including the co-operatives
and others, go to the agriculturist. 1
think all these departments which
deal with agriculturists should be
combined, on'y then we can make a
success of it.

Credit is one thing. The co-opera-
tive societics would give credit. Be-
-fore the co-operative societies came
into existence, it was generally the
moneylenders who used to give credit,
and their credit was always against
the security of the crop. They would
give credit on the undertaking that
the crop would be brought to them,
and they would also realise exorbit-
ant*interest.

The same is the case with co-opera-
tive credit. It would be better if
this warehousing were also in the
hands of the co-operative movement,
because they lend the money and the
grain will go into the warehouses,
both being under the same depart-
mhent. They know how to keep the
accounts and they could realise the
loan in instalments from the farmers.
That would be a better method. The
security should always be the food-
grain, and that should be vested in
the hands of the same department
which is coming out to give credit.

What is being done now is all after-
care of the foodgrains. Actually speak-
ing to increase the quantity of output,
the only method is to give credit to the
farmer at the stage when he makes
the initial operations of ploughing
ete. It is then that he wants
money for fertilisers, for seeds and all
that. These corporations would ad-
vance money on the security of food-
grains already had, and that is only
after-care. Factually, the cultivator
needs credit, that is the only difficulty
in his way for the purpose of paying
wages, for buying bullocks, for
buying seeds and all the rest
of it That is the beginning
stage. If you give him the facilities
in the beginning, then slone he will
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have a better crop. That should be
done, and that could be done only if
all these bodies were combined to-
gether and not when all these bodies
are compartmentally dealing with
the various measures, through wvarious
agencies.

Then, look at the rate of interest
we are charging from the cultivator.
It must be brought to the notice of
the Government that when seed is
given to the cultivator from the co-
operative seed stores, the cu'tivator is
required to return it with 25 per cent
interest.

Whatever amount of seed is given,,
it is given only for four to five months.
But the cultivator has to pay back
after five months and that is with 25
per cent interest. That means to say,
in one year, it comes to ten per cent.
So, for a credit of good seed for four
to five months, he has to pay back at
the rate of 25 per cent.

An Hon. Member: That has stopped
now.

Shri Tyagi: If we are to deal with
the farmers, this is not the way.
There must be facilities given at a
lower rate of interest, and facilities
must be provided to him not when
the erop is brought home but in the
initial stage. ‘That could be best
done only if all these departments
were combined together. I would
suggest that the time has come when
the Centre must just give the States
ithe requisite amount of money. Let
the whole thing go to the States,
There must come an occasion when
the Centre must hand over 1he
operations to the State Governments.
It is no use our dabbling with agri-
cu'ture. The States can do best if
they are given adequate credit. Just
to create new agencies—this corpora-
tion, that board, a co-operative
‘something’, another co-operative body
controlled by the State and all that—
would not do. This Bill ultimately
is to some advantage, no doubt. But
it is only of partial advantage and not
to full advantage. As my hon. friend
has mentioned, if the capital, or at
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(Shri Tyagi]
least most of the capital is to go to-
wards tea or jute, then it becomes
more of an industria® job, because tea
and jute are only partially dealt with
in one sector of farming. In the rest
of India, the food-crop-producing
people will not get much benefit be-
cause jute alone, for instance, will re-
quire huge warehousing facilities and
more accommodation, [f this money
is to be diverted to jute, I am afraid
the regular farmer in the country
will hardly feel ob'iged to you for
this. 1 therefore suggest that you
must create something separate for
jute, and then also, it would be for the
Ministry of Commerce and Industry
to deal with it.

With tnese few words, I support the
Bill.

st agdt T (TEaw) o wew
weRy, § awadrg fE o A e raus
¥ o v wE, agd W W RTA
i d ) mw F oaET & fF dIEw
FT @@ AT@ YT S SR FT FAT
2 et ofys ow ST w7
femr ST WfeR | TR TR R omE
oA ag s & f& weTer daT FA
Y F 99 AR TAT Fh @A
&7 e Agr 8, w5 Agfema &
oTH A 9 9g 99 AT TAT 0
TAT 97 | S@l 9F Hg, FAIU AT
g FT T FT qARE A FvEAR
F7 2 g 91 fov afvs 1 g9 &
g @v1E &1 A|r 4T | THSET Awraw
gz 2 a1 5 ot wigy oAew
FT TAAT ¢ Ag 4TS ATz’ oA
F1 AEE F AT AT 47 HT AT T
21T 91 A% 7 7% AHET T gET a1,
7 fas f 71 2 ar afer 7o
Y FgA SR EMT 4T | F1 FEH WG
IZAT AT 7RI &, & FEwAT { ¥ 9 4
=@y fozm & Sorav s ET f

agr o S og agw Fr E g
Ty fas agi &1 & sy &, w1

NOVEMBER 29, 1962

Corporations Bill 3848

g ¥ ag 09 TAd g | famw oy
gHfT &, faad ot @ F T
§ 9 JgvErefad & wEeET 931 g% §,
W HEE A A oW @
I 2 O A AT W wr EET
AT IN HAT 1 GRS @ F7 €@
aifdz & 3a7 &, @ @g o § wwwwr
§ 7% F1 WEET TEAET E | A AveAr
g fa samr & sawr sgEisfew we
¥ gw | 9ffa g% A & amg 39
i § 93 A feae & fr sae
FawErsfom 99 WEl 97 @ wifed
ET 9T AYIH A FAT 7, T T
dzraT SaEr g g, 9F T §,
fo #1 TGSt & FaET g9 § AT
Gamar a1 € 1 Ffaw ww i g ag R
19T § a1 THY q7g # FEL TR 9T
saEr &7 TAd) & far wmar @,
I SET 97 SUTET A7 Gy feamn aQmEr
¢ 9@ 97 dE Zn & o 7g gefar
farar st & fF 3wy agfoa @ o
ST FAT STEr 97T g 2, Jg 9%
g wgrEr aErE ¥ gaq 9rfed 7
Tt 97 W@t g wAvEv E o

# qawar g fr aga & da o
# 8l WA A% A1 AR FEET AN
TEE AT E | AT 9T AR A1 AEA
aF T g 5 o aw # agfaaq
w2 £ | Rl A% WET W AnE-
for Armeds a1 AvEer & gAE
ARTR AT 7T A/ § AT IAST aqrdr
T =wvfgg | IAfAg FwvErsian %
faa famr saar & sgrer o faam
a1 =g qew A1 fefefamedy €1 g
FTEM AT G7F 71 A g fFEm
F1 foeen =T gFr 9w & "
TFITAT AR AT qEA |

g A A ag W w5y § 6
T ¥ agT § GHIET, 9ga § wdr oA
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AT AT WIAT HATS AT AR
affF oF @1 3T T A F AH AR
TEN 8, FAC ATA TH IAR AT
wHY 2t o & fF o9 v fiw A&
AT & FAT 9% AGT &, AR F
fad o faet am & &g 37 %1 To)
T AELT UT AT 2 A a8 fEEwd
HEOE FT & | W &L AR a9
i7 ¥ g fR & 737 9% 99T TeaAr
femfoz #T AT 39 1 A1 T F Wy
T § o qTHT FT WIfoA T&@A gy ATFAAA
FowE 9T AW 2 fgmr W@ a1 W=
FT ST BIUET 1 HFAT E | F 3T A
Tzt a2 faar At 9w g f w3 &
qara ¥ fafaees a1 72 § 2a@ar ar &
gy s Aoz 5= 3 fo=it #
wTe gt a1 | g g faem wre
G2 FX 4 | A &) T FT FAd W
fFagasaqimTFAar @ R F
A T | ITFT L AT § Fo AT WY
faer Smar 91 1 & 33T AT FEELEA
HETES qAT8, FHATTHET HIeg @I
TG | FIHIIRAET ®les LI a1
I FT W q@T AT AT FFHhaT G7
AT 3 AR AIA AT FT G { AT T |
T gAC &F ¥ 3 9@ T AR TH
A § ®C 3T AW HT AW & T 8
a1 fr & wEWT ® mer #¢ faan s
g 1 i AE gg FTOURIA 1A &%
¥R Y, TEeE fEiE g amE T®
#H T F7 G2 fFAWT #1 F FqFAr 27
TH AT  ag AN |1 AIATHIS &1 AT |
# @T% AT 97 Fgar 4vear § fF wvA
ot aueErsta #1 T 2 3\ od &dr
T AT FT GAET AG & 59 faT
FW ¥ &9 I9 & fag mg gar =nfed
f& s s woar mAw 7 feafaz #%
IW F FAT Co AT Yo yvHeE F1 [l
ft w@d g0 At Yo TR 7T IART
Fr g R omE Nty 7 frozen

oo T FATT 247 wo TA AT FIUT

9T R TEE AT R/, T@E g7 9T
feia &F & sor & 7 59 97 &1 2
SafE agaigaed® A wAl F
T "9 TF A7g § 99 #t 'y 2 F
q1 S &AY FTH avr @ F oI A
THE HTART T AT TZ A FE A
YT AT F 21X @A § A T
W | T T Y A9 W A E,
¥ 7 F7ar fs 37 1 @ W@ @
T T8 qeF F1 IA F AT a9 2,
“fer fom & fod <0 ama & #ar
f Fraar g9 @ 7€ 2w, 37 92 Al
#1 39 ¥ fywdw faar smg 1+ =T W
37 #1 fawiq & a1 37 #1 wER gRn
Tad {6 oy fod 3% & a2 =F &
9TRTAT F FT 3 4T R/, TEHE TR
9T IF AR FT & | WX AT W AR
¥ 3T ¥ eAT G%ATH FTH Al 9 B
W&T AT NI 0

Tlo Wlo &t W (ATTIT) : T IT
AR F1 Fwgesfanr e #
WA @A F7 fEmar o qsan

27

qﬁ'ﬂ[ﬁﬁm:ﬁﬁ CilkirECCy
T grm ag 39 & fam smdm | W
¥ goo WA AF A THET & AT I
fo0 BT ¥ § Yo W FI 7T qH W
gz 97 2 & A A1 # & § o
fFomr &m 1 &1 W gy weEEd adi
w4 arAt &1 2 & 7 &1 A 97 ag
w1 faeam 2\ w7 a3 39 &1 g
¥ 97 fqq 9@ AT 98 @y A
F 919 W™, T97 3T TFRT AL, WY
& O AT | AT RIATTLET FA1HTG-
fedi & a8 gaar wWT AR oW
faT &t g 92 =1 F7 W TT WH
F wfe 7 0 vEeE 9T §: HEH &
f ®omm 2 faam wmd

A
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(v werdr fire)]

mhar A aiamag & fs
/A F7T ardi @1 sferiien T@ fae
&, T me fmd o 2 1 e ) mew
GEURAE R centak a2 e i o S C |
W Z7 1 sfraiza #7 3EeT 2R 8
AT I AT AT fevd &1 "W
39 F1 sfradiza fag oaF 4 3 =
ZET 9L AT 42 6T 1 35 F wemET
dfs a@dt For I ¥ oW =2 a3
N mmEEr 3 & o fan wmfeew
sifge TR 98 F¢ fF a9 F T
¥ fFam =t o= A fAw S
W fFam weg d19 aEem At 99
F AT AE BAT fF wEE  weEr
Bt | ST 39 &1 AT weEr ARy
A | W IW 1 @ IR 9 A
AT AT I FT BIAST & qFAT g AfwA
TF 9T 9§ TN (WA qF § I AW
grefa &1 3997 8Y 1 g awr@rfa
gLur fefgee A1 agaar &
Ingrefar @ fefgwa & fi9 &
g arfs et &1 s=ar dor a9 9%

9T @A &, 1 F 99 s g, Qfiwea}
faqEdz a9 ar o 987 2T &
qE W ¥ & fF 9w 39 &1 @i 2

-

E
]
3
739
-}
:Il,
&
i

I A9 T 99 g A X
fEde Car F20 &€ &
man@a@rm&b
g "t g 9 & faam
Hodl &EA A1 TJRa F)
a1 A T AT ¢ S H AgEA
for aome ¥ 39 aq ) &
FyEEsfar @ ¥ a@  wEer
fr sfraifer g e @@l
TTT wraer gg grm fE dw
o @r mEEHe § ufa-
femédz w9 S A AG

. A 3434
2@%‘3 %ii%
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mFd A W ¥ AT wRA W AR
F TF 9T #T T o fgw IER
W I AT @I A Erm 99 fF
sl o fefgwa & g= fam st
Tt T SR f@ER g 2
g fewe w1 fefge 2 o f&
e & feamr difemr e o o=
¥ gy fefgwe o= & fF wmw
T TR FF FEEE o
TF AT WA TeAT 937 g7 @A @
@ § Wif® 4@ T awErstaTr &
T g g1 WM gel WK

TS H IAEEt & fwEWm T
5, t{ﬂ"fﬂ'&fma@t S ECE
GH Ff6d 59 ag FT AFAT Lfeqr &
& fam § f& =W 1 8d Rew fawr

“5 directors nominated by the
Central Warehousing Corpora-
tion."

"M Fqarid fF Ay 2% et 9%
qfes ®1 Fifweesw Wfam @)
AFAY A FE W Fgdw T
TG gRit, g Mawde fEqwr &1 9K
g 99 fE ged ofeas w1 owi—
WY A gl | "W &ATled
AT W e g W A7 s
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for % wEmwEw ax wrfewaed
¥1am w9 AR owmEm @1 AT
smam, wfeee fagrr =@,
FATT AT, FAWT ATFT | FTOT
afrm 7z gwm & f5 wer alew
TH AR GE AEH FATIL T GHET-
= & v 9 wegy faeir 99w
7 1ed @ femmm T oaw
WeF gid gu Ml TR FIE HIAST ARG
FT W W W AT HA
AT AR AT S TEAHe §
WE 9% WIHTASH 9205 a1 @ §
AT EFT Adrn gg g fF afsas
TR BE W g FTAd w1
T W W o wE Q) W
¥ 7% qT @7 T #1 a/ $g @
g Wgias dgH  anegafar &
& gagt TR ST | gy 43
& WA A AT 9 & | A
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FFT FT | W o@T AE fEwm
qEM AT Ag AT B g Iy

LA I L S B I o) Bl
AFA TIHE A aB THT FGW %
THE A=l Tg 8 SAAAT 2T aF
oz fefgee a frwm &isdaa
¥ O IWHT G FT @I €@ 9T
& 7 g8 %) ®r TEEAC § #A
ar v smaEt T e & afeRw
FEE qg faaar @ 9 ofeaw
FETTGET @ ST &haT  § WaEfE
IEFEH  WHASI WAl fod e
FETC AT 9TEf & WIEHT A7 F7
T W T A ag 98 @ g1 wmEr
& W At S EH IR @ E

7 HTHT A9 A WH HT

Tz gl T A T oafer W=
=3 IF W qg wTWE NI §
o T FHT W FA | AfFA dgt Aw
€z ImEEfan &1 A, 9 g Shri K. C. Sharma (Sardhana): Mr.
g: Speaker, Sir, [ welcome this Bill, but
I would have very much liked the
Government to proceed in & rational
and practical way. The rational and
practical] way is to producc a thing
before you provide for its storage.
The problem here is that the Govern-
ment is taking too seriously to deal
with the fringe of the problem. The
fundamental problem of agriculture
and therefore of the country, is to
produce better and more. For that,
education is necessary. So, I suggest
the setting up of a Centra! Agricul-
tural University and first class scienti-
fic laboratory at the Centre and in
every State a first class university and
a first class laboratory, at the district-
fevel a first class agricultural college.
and at the village level an extension
school. Then, it will be possible to
produce more and better. There is no
use in foodgrain which is defective. It
would be defective unless you educate
the children of ths farmaers

g T guE F@r g wR gwmEl
w1 fafiex aga am & )

“5 directors nominated by the
State Government,”

®Br TN F ¥ AR 7 2T nadie
Fam § e fafrec % fafrex
Fam g §! qEf afafes &
o FEW fF ©€T TEe A 39
¥ oA T AT WYY AT
aEEds & fr fFar ? oA @
F AR RS W oeTteEd T
aff 2w & Faf 7@ wwr oW
far & fraee s& % a1 &1 710 "I
s ¥ F1 fagrrw A ) AW
Fg & & o atwed arfaew @,
WM S TAaE 7 &4, AfHT IOH
gRY dg IEIFEH T gl Wt
ARfen &g @& av1 6 fasmaa
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[Shri K. C. Sharma]

Therefore, 1 would 'ike the Food
and Agriculture Minister to take this
aspect very seriously and expedite 2
scheme for better and more produc-
tion, more training, more cxpertise
and more scientific laboratories in
every sphere of agricultural life. It is
a shame for a country, which is main-
ly agricultural, to run round the
world asking for food. What for
does the povernmental machinery
exist if they cannot ask the peasant
and prepare him to produce more and
better. So far as the storing problem
is concerned, I would like that a much
more humanitarian and scientific
attitude might be taken and the
peasant shou'd not be asked to run
from door to door for credit and other
help.

Shri D. N. Tiwary (Gopalganj):
Sir, at the outset, I would request the
Government to have a rethinking on
the gquestion of the amalgamation of
the Ministry of Food and Agriculture
and the Ministry of Community
Development and Cooperation. The
work carried on by the community
development department is mostly
agricultural and it would be in the
fitness of things, especially in this
emergency, to amalgamate both the
departments into one department with
separate Ministers of State in charge
of Cooperation and Agriculture.

I wou'd like to say that warehous-
es are very importani and should be
cstablished on as large a scale as
possible, I am ne” one with Mr.
Sharma, who says " re is no need to
store. We know thai large quantities
of foodgrains are eaten up by rats
and destroyed by other insects and
animals. If they are properly slored,
the import of foodgrains would be
very much lessened.

I say that a large pumber of ware-
houses should be established. I would
draw the attention of the Minister to
the fact that in village warehouses
are very necessary. The poor vil-
lagers have to sell their grains in the
season at cheap rates for meeting the
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expenses regarding the daily neces-
sities of life, But again after four or
five months, when the farmer wants
foodgrains, he hgs to purchase it at a
higher price. If a scheme is evolved
by which the agriculturists’ produce
is purchased at the prevailing price,
stored in warehouses and resold to
them after four or five months at a
cheap rate or at a small profit, then
they would take more interest in pro-
ducing more. What happens now is
that the farmers have to sel’ their
grains in season for a very small
amount and they have to pay much
more at the time when they require
the foodgrains after four or five
months. It is better to subsidise the
farmerg or somebody in the villages,
pay them loans for erecting warehous-
es and take back the loans on easy
instalments. That would solve the
problem.

I find under this Bill two funds are
being created under clause 15. One is
the Central Warehousing Fund and the
other is the General Fund, From the
General Fund we can advance money
to private persons for building ware-
houses. That would benefit the agri-
culturists in the country. When 1
come to clause 16 I find that there is
nothing in this clause which empowers
the Government to give loans to pri-
vate persons for establishing ware-
houses. There must be some such
provision. The hon. Minister may
bring in an amendment to this clause
so that the State Governments may
be empowered to advance loans to
private persons for erecting ware-
houses,

The third suggestion I want to make
is about establishing cold storages. I
do not know whether this covers the
establishment of cold storage or not,

Shri A. M. Thomas: Yes, yes.

Shri D. N. Tiwary: That is very
good. Then, electric power is re-
quired for cold storages,. Now that

.electric power has reached the vil-

lages, the villagers should be en-
couraged to etablish cold storages =o
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that they may be able to preserve
potatoes, fruits etc., for a long time.
I know there are many persons who
want to do it. But they do not have
the necessary money, machinery and
all those things The Government
should help them in these matters so
that they may establish a large num-
ber of cold storages for preservation
of their potatoes, fruits and other
foods,

Sir, as I said in the beginning, this
Ministry and the Ministry of Com-
munity Development should be amal-
gamated. I hold this view very
strongly because then the work can
be carried on in a proper way and in
a co-ordinated manner.

Shri° S. M. Banerjee (Kanpur):
Mr. Speaker, Sir, I rise to support
this Bill with some reservation. This
Bill, though extremely comprehen-
sive, ignores certain aspects of the
problem which I would be able to
suggest when we discuss the Bill
clause by clause. 1 shall now deal
with the genera] problems which aie
being onfronted by the farmers and
producers and for which, in my opi-
nion, the Warehousing Corporation
or even this Bill has not provided any
remedy. N

At the time when the decision was
taken, after the submission of the
report >f Shri Gorwala, it was thou-
ght that this scheme was going te
benefit the producers more than the
traders. But, unfortunatcly, the
maximum benefit js being derived by
the traders. At present there are
about 57 Ceniral warehouses—I speak
subject to correction—and the total
number in the States may be about
400. T am told, and the Minisler also
assured us, thut more warehouses are
to be ostablished in various parts of
the couniry. I welcome that, because
the producers have actually no place
to preserve their produce or maintain
it nicely. They are not able to pro-
tect their produce against all sorts of
insects, rats ete. So it is a welcome
feature that in every State these
warehouses are going top be estab-
lished.
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But the difficulty is that the ordi-
nary farmers who. do not know how
to sign—they can put their thumb
impression—are refused bank advanc-
es because they cannot sign. The
hon. Minister may kindly clarify
whether this is correct. Certain
cases were brought to my notice by
the various M.L.As in various States,
and they wanted that when this Bill
is discussed in the House 1 may put
this before this House and before the
hon. Minister for his kind considera-
tion. If it is a fact that farmers or
producers are denied bank advances
from the banks merely because they
cannot put their signatures or they
are illiterate, then something has to
be done about it. In that case, such
advances should be given by the
warehouseg themselves. They should
not be left at the mercy of the banks
who deny advances simply because a
man is not able to sign.

14 hrs.

Then, I"would invite the attention
of the hon. Minister to clause 11(c)
which says:

“arrange facilities for the trans-
port of agricultura) produce, seeds,
manures, fertilizers agricultural
implements and notified commodi-
ties to and from warehouses;”

I would like to know from the hon.
Minister whether this arr: ngement
exists in any of the States.

Shri D. S, Patil (Yeotmal): It ex-
ists in Maharashtra.

Shri S. M. Banerjee: Maharashira
is a very progressive State

An Hon, Member: It is.

Shri S. M. Banerjee: That is why we
have shifteq one Minister here to
defend ourselves.

I would like 1o know if this is
existing only i1n Maharashtra or whe-
ther the samg arrangement exists in
other States wiso. If thig does not
exist in other States, I weuld like to.
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[Shri S. M. Banerjee ]
know whether after the passage of
this Bill ‘t is poing to be introduced
everywhere., 'This will be a great re-
lief to those producers who face so
much of difficulties in bringing their
produce to (1> warehouses.

Then, sub-clause (e) of clause 11
says:

“act as ag=at of the Government
for the purposes of the purchase,
sale, storige and distribution of
agricultural produce, seeds, manu-
res, fertilizers, agricultura] imple-
ments and nctified commodities;
and”

I would like to know whether agents
have been appointed in every State
for working according to the wording
of this Bill, translate this into
action. Uf agen s have not been ap-
pointed, I would request that they
should be appointed immediately be-
cause, in my opinion, such agents will
be very useful to the farmers.

Again, I would invite his kind at-
tention to Clause 42—Power of Ware-
Rhousing Corporations to make regula-
tions. It reads:

“(1) A Warehousing Corpora-
tion may, with the previous sanc-
tion of the appropriate Govern-
ment, by notification in the Offi-
cia] Gazette, make regulations not
inconsistent with this Act and the
rules made thereunder to provide
for all matters for which provision
is necessary or expedient for the
purposes of giving effect to the
provisions of this Act.

(2) In particular, and without
prejudice to the generality of the
foregoing power, such regulations
may provide for—

(a) the conditions of gervice of,
and the remuneration payable to,
the officers and other employees
of a Warehousing Corporation;”

In this connection, I would like to
taise pme or two points. I wag suE-
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prised 10 know that those employees
working in the fields and not in the
Central office in Delhi are not paid
even the pay scales recommended by
the Pay Commission, I will just give
an illustration for educating this House
and also for the information of the
hon. Minister so that he may remedy
this wrong. An Upper Division Clerk
working in Delhi in the Central Office
of the Warehousing Corporation gets
Rs. 130 as basic pay, Rs. 15 as D.A.
and other allowances making a total
of Rs, 178 per month. I speak sub-
ject to correction, but it is never less
than Rs. 175 according to the recom-
mendations of the Pay Commission.
He may be getting more here because
Delhi is an A class city, but that is
a different matter. Even if you take
out Rs. 30 which an employee
gets here because Delhi is an A class
city, he may be getting Rs. 150 where-
as in Punjab and other places the
same UDC, who hag to draw Rs. 178
according to the Pay Commission pay
scales, is drawing the initial mini-
mum pay of Rs. 80 plus the DA sanc-
tioned by the State Government. As
we all know, the DA sanctioned by
the State Government is far less than
that of the Central Government. So,
he draws there Rs. 120 while in Delhi
he can draw Rs. 178. This discrimi-
nation, I am sure, should be done
away with,

I have been told, and I would like
to know from the hon. Minister whe-
ther it is true, that some recommen-
dations have been made and the Cor-
poration is considering the question
of paying all LDCs and UDCs covered
by the Central Pay Commission re-
commendation in the same manner,
without apy distinction. We cannot
expect an LDC who is drawing a basie
pay of Rs. 110 in Delhi to get a mini-
mum pay of Rs, 60 in a place like
Punjab ang yet do the same agmount
of work with enthusiasm. So also,
in the case of fleld staff. Similarly,
while a peon ig getting Rs. 85 or 90
here, he ig getting Rs. 80 or 70 in
other places. This is most unfair and
should bg done away with
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Then I come 1o the question of
permanency. Though I have not seen
it, I think there is a staff regulation
which provideg for permanency. This
Corporation was formed after the re-
port of Mr, Gorwala. 1 would like to
know whether any decision has been
taken sbout permanency and whether
after the completion of three years of
service, as in other Government de-
partments, they wil] alsop be declared
quasi-permanent and then permanent.

I am sure the hon. Minister, who
has a heart for the employees, will
kindly consider these suggestions and
bring about wuniformity in the pay
seales in the Warehousing Corporation
so that the emplovecs of the Corpora-
tion may be enthused to the maxi-
mum. And if they are enthused, I
am sure they will try to cnthuse the
peasants, and the peasants will pro-
tluce more, which is the need of the
hour

Wt faym wEE (@)
HEA] WETad, W AF T T AL AT
7t f¥ e senodea AT
= FIG ee 4L T EE Fegrta
FT7A e oF gt tatasgr aerig ivfipedy
oy <7 0T mEeaw & Gefufaefa
Fomd & @ AT Ay Art gev-fediz
g Ayt ¢ & awean g v g
F1 FEVETIET FITAREAA FIAH T@H
FT #Fag fafesdi= & ®ET FT HAm
i feaml &1 wfaw Gar faemr
2 | T7ET weg gg & fr feaml &y
gfue §47 faer /i 3% A8 Fr
< 99% 3% g fywr &% gq@% o=mar
9TEH #I g1 | FAEE! & JEIA
i 9% ar & o gr R a7
FEA Z1 T A IART ITEH FT FoIT
g1 a% | I dE F TN a9 qma
szt foF maTer srefefee, 84t o a7
THET FIE AFATT 92 @ frar o
e U R B T B B O T
Ted &1 #HT T 9T g | THEH HATET
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femet #1  wfeamew,  gemEy
Fg T IE@  F  vofaw
frsr &% | TRl F1 Sfed sgEedT
g ¥ AT Wl @ e W i oafa
T W, fEw g F IR w9
ST g A a9 ST EFT O AW
RS FT wlearswq  gEAHE
R 79 & =5y w9 # AR
foert wfT 19 avg 3w ¥ @wrw &
IR FE G |

14.08 hrs.

[MR. Dnr.m-SPEAKEn in the Chair]

T faw &1 2@% § 77 93 }
fF de= davgitan wrAreE= &1 TAl-
qLFT [T FHf@T To TUT BT E
IHH S wAE FgAT ¢ I q9%
fad 2o qvdz 81 wmEmTHfzew AT 3
T R IIT AT AT W 3o
QIHTE | UATHE FT LS TIHE & | A
97 aF a1 e ®r Fyosmar
g1 9g afwgt g afoat # e s
a1 | T §gd FAHE A 're A
FIH A FTCEEA &qIqa F4F 9T
gra § 747 7% foar & afew afa
HTT ATEATL 57T F737 |1 79 § 74T
I T4 AT @A Houv e @ oaw
wrET SrEgEE T faee F fafera
#1 #afq afwdl %1 fae w1 & 7% I
FAL A T § FTH1 AT g
™ R | REE A SIsgeEs 1 g
fak = fo avdz & wa & A &7
S, s 97HE § | THH JISgEE SATaT
g wrfgd | gy Gfeedes Faer =Y
a2 & f el o sifam & S=gaw
1 37 fAer & A7 &7 9rey @ GA
I YRW W §.% TvHe & AW
ZTH FT 85 .93, AEIVTE H 9§ T74Z |
SATAT § FATET q AT FAH AqE | AT
% § AARAT g, AEIT AT AT O/ I
aggretag #1 @9 41 g, 92 € %
AT FrET CfEETe &7 Ao afe
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[sft form s

@ TH ATE T A9 Y AT § A wuw
¥ o wmr & fF o9 A aw sEE
T FF qgE JOAT | T AT
TH WIT WYST HTF AT ATRT

gAY o ageEsfes i a9
AT F, T F FAR A A g | AfEA
9919 qRE W1 FT TRy vEl 4T |
w®2H § vyo G947 9 | W A7E ¥ FA
oo T 4 | FfEw wifET & L &
3T A E) a9 9% | €eH ¥ uF Y
q g9 9T | AIAATS HHY S A FEr &
gAY TH g ATg 9 T T R
#ofedt & 1 ag @ WA A A
afe g T A yaa fed e
AT H AR FTEIeaG £ agd et
&I & | ATA Y g 2w W ga v
AT 29 TeAT @OF A AET & | 3H
FornIfa &) = & are 7 & a1
TR A E Ty ¥ 1§ TRET A9
a1 g | AfFa 39 way 7 AT gEE
gg & arragaw gw owmE v oaq
arfs #er T s AT TSR e

LD R ai A e bk O e e ol

EREATIC TS | F AL O S EalE |
P ICEEC SR e - i e ol A o
s fra ZEr aafan o @1 wwE
et & fedfam 2 3 g7 2@ =feq
;A G A A T 52 S (T ag v
WETHIESE AT T SATAl WNE[ 97
FTE ST T%, 9% fav ;pawd 2 fE
I oonm § ogev=few 2

T AT TTATSIAT AT AT
o7 Afwer 397 & A7 & Fwara gf ¥
BT -'_I'_-:”?f '4'-:{% fr 5T T LEEIPE ol

TS FIal § O VATRT &A1% S0

arfad |
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g aF Wy AT FT EEEY
g, o Fnfo g § Sw @
&9 WA gWT stied 1 oA @ oand
IEY e w9 e sifed oo Sy
g Y a7 &, ag o7 F9 g7 Wfgd o

® TVEIT AT W OSA OWIT WY
feemar wgmm £ f& @ @=rvw &
gregrsfaa Wt @ W | 3EE
fFaT &1 AW 2WT | WowS gl
78 ¢ f& fom 799 o dar gavd At
A1 FEGHFT &, IEF! IW W F qF
v o & feama ¥ afam & &= &
9 g | @@ afAm IW oWE AT
Fles WA § @ a1 § | afgw 99
P 1 9 I AEA FaR A9 F
NG TAEET WEd I%AT &, a1 IEEY
aE W A gEET woe @ v fawar
AT § Yo—%3 TG AT GIIEAT gl
¢ 1 3\ e o1 afw #) AR 2w
FT AT AT TIATE AT FAT Y To
o &1 7T AT )

SOMTTHT 2, TEAT uTATET @
A samar A v At 7w F 7w
77 g7 7 fraer aifem 0 7 w7 g
FrIiem AT HRmM 2 oaW feNE T AT
S A R v B2t o e Fe AgA &1
rar At &, qer 4w A Wy
AN AT AE§ 0 e nEnaz o
IR § oaviIa W 87
3 21 aga AW fomAl &1 Taer gAr
2 W amiE ag & o3 samar &
sarar afemfagr 4 I =rfed o

ffam aamesr famddz &1 4 Y
A AT | A7 T g RSt
FTLAITEA 77 F22 FAIRTIAT FITNIL T
F = g =g

% ag T wwmar g fr =R #
AT 1 f99F &7 ] T 7% A=LF§,
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wg @ a<¢ A fFar s anfgy s e ok W qure faar g,
WA A A 9 1w w g oft IF 9T F WU A7AT § WIAAT wAv o
g3 # wrav & fF w3 gl g aar & 3
& T F e fir am AT e & wfa® 7 77 7 ¥aw aE FFN
9 ¥ a1 A A W A A o g f& foqg awaz & fom agcgrsfan
ar frdlt =% # g9 ol A7 o E FTTOTR QUTT G 8, ST SaTar
ZART AT AICRT Ul FeaAT A1fEd | ¥ wmET wEar FearEi &7 frd TR
Tt A AT FoFemE STl A A7 A MR 1 qA
FT GG 2, T AeAr § FwA[ FAT A g fE oA F a3
Tff;‘c"ﬁ | T Eﬁ-w oA § oSy gi TA FT RIAIT JIT ST | THF
bt et w8, 9 g wA S, a;smr{ﬁ A3 # AR HAT AR
fiariqt‘rmmqaﬂgmimm g wifggd | Ft Awaz § @ e
F 3w e g nfgana’ra,qﬂsqwma
. fama feam soafega &t #¢ wifus
“The Committee learnt that the T L] THE
Centra] Warehousing Corporatinn g bl fﬂ't':“
had in its employ a Construction wrw a1 gfagr . faat fgg wix
Engineer with supporting staff FHT FT SATIT q SGIET HEET  HMET
whose salarly amounted to Rs. ~
27,903 in the year 1959-60. The s = |
representative of the Ministry Shri Man Sinh P. Patel (Mehsana):
stated in his evidence thal a re- Mr. Deputy-Speaker, Sir, I would like
tired Additional Cheif Engineer, to  support whole-heartedly and
C.PWD. was emploved till re- without any mental reservations this
cently as Construction Engineer measure with certain changes to be
and an offiver of lower rank was made. 1 take this opportunity to say,
proposed to be appointed to that az s=ome of my hon. {riends have also
prst. The Constroction Enginecr tried 10 sugegest while considoration of
and his stoff selected the sites, thig Bill, that the two Minisiries with
Tooked into designs and plang and fwa  different functions;  should be
approved the estimates:  but the smadgamated. 1 oam really surprised
Corporuation utilised the agency at it. Th. funvtion of the Commue
of C.P.W.D. lfor construction. Since nity D oviolopment and Pancivayatl Haj
the Cerorstion has not sp far Min‘siry has ne'  only o do with
taken up any consiruction work agrieuiture or agricultural producers;
by it#0'f nor is it likelv to do so it is not only co-operation {oo, but 1t
in the near future, and since even alsn has a variced subject of Pancha-
the work carried out sq far yati Raj added to it. So, it will be tog
thirough CPW.D, has not been as far-fetehed to suggest the amalgama-
much as envisaged, the Commitiee tion of the {wn Minisiries under this
are not convinesd that the work- Bill. Not only this, we are now vom-
lnad fully justifies the need for miticd to the bifurcation of the then
the post of a high ranking Cons- National Cooperatlive Development and
truction Engineer and supporting Warchousing Board antd the Central
staff. Thev recommend that the Warchousing Corporation  hy passing
maitt should be cxamined care- the Wationa] Co-operative  Dewvelap-
fuliy and applrupridie  ecouomies meni Coirporation: Act during the last
effected” session. It was said in the statoment
of objects and reasons of that Bill and
This is from the Estimates Committee’y it is also said in the objeets and rea-

Repory for 1060-61. sons of thig Bill that the functions of
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the e¢xisting Boarg and the Corpora-
tion were so much enlarged, they
were wider in scope, that two diff-
erent Ministries were concerned with
the working of it and that it will be
in the fitness of things to have two
independent Corporations.

I can understand that some hon.
Members might have a fear that the
expenditure is likely to increase and
the real benefit expected to come to
the agriculturist does not come really;
then there wil] be a risk in having
bifurcation. But we have already
passed the previousg Act during the
last session and this is a Bill through
which we are only taking over the
existing Central Warehousing Cor-
poration together with the new State
Warehousing Corporations and the
possibility of ereating  in each State
differcnt State Warchousing Corpora-
tions,

While in the main supporting the
Bill T would also like to make certain
sugpestions. Some hon. friends tried
to interpret from clause 11 of 1the
Bill that thiz Corporation is jikely to
give credit tn  the agriculturists, or
that some policy of giving credit 1o
the agriculiurists was also considered
herc. T do not fing that the credit
part to agricultural producers is ever
likely to be contemplited under this
Bil] unless they have undertaken to
carry out such other functions as may
be prescribed I think, I cannot take
it bv this clause that the credit func-
tion is also likely to be incorporated.
Still, however, we are concerned with
that. By creating two independent
Corporations, the main functions of
credit to any co-operative society or
any association concerned, will be
performed by the previous Corpora-
tion and the main functions as con-
templated under clause 11 will be
performed by this Corporation.

What are we seeing at the moment?
Our hon. Minister in his enthusiastic
efforts has taken sufficient pains
and has tried to explain that the
storage capecity has increased to
doubt of last year. But, at the same
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time, he has conceded that a little
percentage, hardly 20 per cent, isavail-
able for the individual agriculturists.
I come from a district where the total
population is about 17 lakhg and
there are eleven talukas and where
regulated markets are established in
each taluka. There are hardly two
or three warechouses and that too in
rented buildings. I am not go heppy
with the progress that was envisaged
or thought of in 1856 after five or
six years. I only wurge wupon the
Ministry and I expect that by creating
two independent Corporations the
programme will be so drawn that
every regulated market will at least
have one warchouse available to the
agriculturists. It may beg ecither of
the Central <Corporation or of the
State Corporation.

Then the question will arise as to
who will be taking advantage of that
Corporation and at what rate. Many
hon, friends have said—ang it is also
admitted—that at the moment practi-
cally the maior number of traders or
per.ons dealing in agricultural produce
are taking advantage of it. The agri-
culturists, as a whole, coming from
a distance of 15 ov 16 miles to a regn-
lateqd market at the taluka headquar-
iorg are getling no opportunity to put
their produce there. Not only that,
the shares are being guarantted by a
particular minimum dividend, but the
expenditure may be so high that the
present rent itself, if actually paid by
the agriculturist, cuts down 40 per
cent of the commodity itself in a year.
1 will give only the example of wheat
and bajra of my district. Wheat is
valued at Rs. 9 a kutcha maund and
bajra is wvalued at Rs. 6 a kutcha
maund. The monthly rate is Rs. -|4]-
and Rs. -|6|- a kutcha maund per month
and that too for a minimum of not less
than six months. If 'a man has to
keep one maund of his produce for 12
months, what will be the cost of it?
Is this commnodity to be charged s0
high a ren' in a warehouse which
practicaily at the moment is rented
and the price of the commodity to be
reduced so much? What will be the
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utility? Normally the agriculturists
bring their produce under the regulat-
ed Act compulsorily to the taluka
headquarters or to a market, Certain
associations either combine or allow
to dump al] the agricultura] produce
in the market, There is no good
margin available gt that time on the
lower price as offered by the traders.
They have to go to a warehouse. If
warehousing facility at that time is
not available, his fortune is lost and
his head would be cut out. What is
the position of agriculturists? Eighty
per cent of the agriculturists hold
five acres of iand. Eighty per cent of
the agriculturists having an average
of 5 acres hardly have some grains to
sells not in hundreds of thousands,
but in some tens, or some maunds.
If facility of storage at a cheaper
rate at a regulated market is not avail-
able, his whole fortune of the year ig
lost. While commending this Bill, 1
only expect that the same zcalous
attitude from the same Ministry which
has taken up the new philosophy of
giving floor prices.

Thiz morning, I read in the news-
papers that the Food Ministry is like-
ly again to fix up flooy priccs of rice,
no doubt, dilferent price for different
regions. This is a wvery happy fea-
ture. By a regulated market or some-
where, if there is storing facilily avail-
able to the individual growers with
the fixing up of floor prices for each
commodity by the States, the agricul-
turists’ interests are safeguarded. If
this Ministry can take up such a thing
even by stages,—first they started with
wheat; now rice; other commodities
wil] follow—it will be helpful. I ex=
pect that these 80 per cent of the
agriculturists who have hardly 5 acres
of land and who have to sel] some
tens of maunds once in a year or twice
a year, will be safeguarded,—not only
safeguarded, but safeguarded to the
farthest end—at every ~regulated
market, or such market

I will now take wup two or three
features about the composition of the
Board of directors. The Central Gov-
ernment is expected to have 40 per
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cent of the share capital, practically
the existing shares. They have =
majority of the nominees, 6 out of 11.
I do know that they are guaran-
teeing the whole of the share capital
and glso a guaranteed dividend, I
would only expect and I have a ray
of hope that these six nominated will
have some persons from the agricul-
turists side, preferably persons, some-
times also of this House, who are
connected purely with agriculture, not
with the name of agriculture, Let us
take the remaining five members. In
these five, two representations are
clubbed together. I read clause 7 (f)
wherein ther contemplate one director
to be elecie:d by insurance companies,
invesiment trusts and other financial
institutions, recognised associations
and companies. The shares are held
according to clause 4 (2) (d) (e).
These are diffcrent associations. The
first (a), (b) and (c), the State Bank,
Scheduled Banks and Co-operat ve
societies are allowed their individual
directors. But, under (d) and (e)
they are different associations, evem
then they are clubbed together for
representiations. No doubt, one of my
hon, friends drew the attention of the
House that these associations are alse
likely to be mainly merchants and
may not be direct agriculturists. That
disadvantage is there. They are club-
beq in investment {rusts, insurance
companies, etc. There will never be
an opportunity for an association of
pure agriculturists to send their
director under this provision. If ex-
perience of the working of the Board
of directorate is found otherwise in
tuture, special provision may be made
for a direct representative of the
agriculturists. Not only that. Also
the co-operatives may not be in a
position to take up, in the initial stage,
a major number of shares. If poss-
ible, one more representative may be
allowed to the co-operatives whereby
this can be achieved,

1 find in the State Corporations
also, five nominees of the Central
Warehousing Corporation, and the
indirect dictum also that the manag-
ing director should be necessarily
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appointed from these five nominees
of the Central Warehousing corpora-
tion. No doubt, this House is sup-
reme and has overall powers. But,
we should not contemplate that the
Central Warehousing Corporation
alone should have this right of selec-
ting the managing director {rom its
own representatives. The freedom
and scope and possibility of the State
Government suggesting a man as
managing director from their nomi-
nees may not be kept out by a legis-
lative measure providing that only a
nominee of the Central Warehousing
Corporation can become a managing
director,

1 would not go into the details of the
Bill. But, there is one important fac-
tor. As far as the Bill is concerned,
everybody has tried to support the
spirit of it. The hon. Minister has
tried to explain that about 5 lakh
bales of jute were stored last year and
again a new agreement is likely to be
arrived at regarding tea storage also.
He has also rightly said that it was
the produce of the eastern part of this
country. I am only concerned with
agricultural produce of the country as
a whole. A variety of commodities
are given except vegetables. To an
emphatic question, by Shri D. N.
Tiwary the hon. Minister said that cold
storage facilities are likely to be estab-
lisheq under this Corporation. If cold
storage facilities are available at the
State capitals, or some big town 1
would earnestly appeal to the Minis-
ter that vegetables may also be defin-
ed in the notified commodities, so that
in the nearby area, those dealing in
potatoes, onions and other vegetables
which are not perishable for one or
two weeks or one or two fortnights,
can store them in such cold storage
end sell when there is demand in the
main market.

In the end, T expect that the facili-
tles that are available in the current
year will be multiplied comulatively,
1x2x4x8 as each year passes. If in
the reports ef this corporation, which
are expected to be presented each
year, I find that these warehousing
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facilities are available at each regulat-
ed market or its branches, the purpose
of this Bill will be served. With these
comments, Sir, I commend the Bill.

Shri K. L. More (Hatakanangle):
Sir, I am grateful to you for giving
me this opportunity. 1 rise here to
lend my wholehearted support to this
Bill, because this is a most welcome
measure that is in tune with the spirit
of the time. We have already made
a firm resolve to drive out the aggres-
gors. In view of that. we have also
equipped the Government with the
Defence of India Act. After that, we
know that the agriculturist or the far-
mer is also a soldier and his role is the
most important one. In view of this,
we must create a situation in which
the farmer or agriculturist will pro-
duce more.

In this measure, if we look at the
functions of these bodies, the Central
Warehousing Corporation as well as
the State warehousing corporations, we
find that the functions are most wel-
come and they will really bring about
sccurity to the farmer. If we see the
functions of the corporations, they
have been laid down in clauses 11 and
24. Clause 11 lays down the functions
ag follows:

“(a) acquire and build godowns
and warehouses at such suit-
able places in India as it thinks
fit:

(b) run warehouses for the storage
of agricultural produce, sceds,
manures, fertilizers, agri-
cultural implements and noti-
fled commodities offer by in-
dividuals, co-operative socie-
ties and other institutions;

(c

s

arrange facilities for the trans-
port of agricultural produce,
seeds, manures, fertilizers, ag-
ricultural implements and
notified commodities to and
from warehouses;...... ”

The same functions have been assign-
ed to the State warehousing corpora-
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tions also. From this we can very well
see that this Bill is a very wholesome
measure.

In this connection, I want to place
before the House only one or two sug-
gestions. Firstly, in order to make
the warehousing corporation a most
representative one, the agriculturist
must be given facilities. In clause 19
it has been provided that the shares of
the State warehousing corporations
will be of Rs. 100. So, the scope of
that clause should be so widened as to
accommodate even a very poor farmer
or agriculturist. In the case of the
Central Warehousing Corporation, the
shares are of Rs. 1000 each, and it will
not be possible for an ordinary farm-
er to be a shareholdur thereof. But
in the State warehousiag corporations
the scope can be widened, and, there-
fore, facilities must be given to the
agriculturists to become sharehnlders
thereof.

My next suggestion is that a network
of godowns shou'd Le constructed in
every village, and the villagers or the
agriculturists must be given sufficient
scope to take advantage of the ware-
housing corporation’s facilities. As we
all know, the purpose of the Bill is to
acquire and construct warehouses, and
to make purchases for the purpose of
price support and also to make ar-
rangement for the supply and distri-
bution of articles needed by the farm-
ers such as seeds, fertilizers, agricul-
tural implements ete. It is also the
purpose of this Bill to facilitate the
movement and marketing of agricul-
tural commodities. So, this measure
s a most welcome one. My only sug-
gestion is that the scope should be
widened so as to accommodate the
humble farmer or agriculturist.

With these words, I support the Bill.

Shri Gauri Shanker Kakkar (Fateh-
pur): My reaction to this particular
Bill is that instead of giving relief to
the actual tiller and producer, it is
giving relief to the big stockists and
big businessmen. I fail to understand
why this should be so when a huge

sum has been spent on appointing two
big committees, the All India Rural
Credit Survey Committee and the
Mehta Committce, who have definitely
held that credit should be linked with
marketing, and keeping that in view
service co-operatives have been estab-
lished, and almost every district in the
entire country is going to be saturat-
ed with them. Tha marketing side
cannot succeed unless the godowns
and warchouses are assured on the
spot to those who are actually produc-
ing. I fail to understand how this
particular function has been taken
over by the Department of Agricul-
ture. Sometimes I feel that just to
justify the existence of a particular
Ministry, a particular thing is being
created for that Ministry. The Minis-
try of Community Development and
Co-operation was there, and it was de-
cided that credit being linked with
marketing will persuade the actual til-
lers and producers to produce more
and to keep their produce protected.

Under clause 11, individuals have
been given the advantas . to keep their
stock in the Central warchouses or the
warehouses at the State level. I would
have welcomed the measure it all
these warehouses which are being
given to the Central and State corpo-
rations be given to the marketing
societies in order to give the actual
facilities to the producers, because that
would have been more beneficial.

I am surprised to read certain pro-
visions of this Bill. I fail to under-
stand why at every step there are only
nominated persons; there are nomi-
nateq directors, there is a nominated
managing director, a nominated chair-
man, a nominated vice-chairman and
30 on. The nation has been given the
assurance that the co-operative sector
wil] be non-officialised and attempts
will be made to lift off the official in-
fluence from that particular sector. 1
fail to understand why in the garb of
this co-operative sector all powers are
being given to Government and why
the Central and State Warehousing
Corporations are treated as if they are
Government concerns wholly. 1 find
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that there has been Staie participation
in various co-operative societies, bul
in the face of share participation by
the States, there has been no provi-
sion for having a nominated manuaging
director or a nominated chairman or
vice-chairman; it is the elected persong
who are managing directors; it is the
elected persons who are chairmen,
and again, it is the elected persons
who are the vice-chairmen, for run-
ning the co-opcrative societies,

50, especially during this emergency
period, there should be an ecarnest at-
tempt on the part of Government to see
thatl the various items which are inter-
linked with each oliier are cu-ordinat-
ed and they arc culurced by only one
Ministry, so that direct supervision
may be undertaken.

In the Statement of Ohjects and
Reasons it has been statzd that the
Ministry of Community Dovelopment
ang Ce-opzration has oircady enacted
one particular measure, and hence this
present enactment has been necessitat-
ed. Once this policy has been finalised
that the actual tenant who is produc-
ing in the land has to be financed and
his produce has to be interlinked with
marketing, then the facility of having
godowns and warehousing facilities
should be there at the level of the
marketing societies and service co-
operatives and not at the level of the
Central or State warehousing corpora-
tions. Here only the co-operative
gociety has been introduced. That
will not alone s.rve thic purpose. An
earnest attempt should have been
made to sece that all the facilities of
warehousing and godowns are given
to co-operative marketing societies so
that the producers may be tempted
to produce more and see that their
produce is actually protected. Here
I find that if the actual producer has
to keep his produce in the godowns, it
will change hands several times to
reach the godowns contemplated in
the Bill.

Also, I fail to understand one thing.
Even if the State Warehousing Cor-
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poration or the Central Warehousing
Corporation were to lend warehouses
or godowns to marketing societies, that
wil] mean additional taxation te
these societies. That will mean addi-
tional commission. You say that you
are eliminating the middleman, but by
certain enactment you are actually
encouraging him. I can assure you
that the actual produce of the tiller or
producer will reach the godowns after
passing through several hands and the
actual tiller or producer will be sub-
jected to various commissions, Hence
I take it that this legislation has beem
brought in only to give benefit 1o
those who are big stockists or - big
businessmen, and also to create a sort
of granary for the procurers of grain.

In conclusion, I would request the
hon. Minister to clarify these pointa
Once credit has been linked with mar-
keting, the entire facility of ware-
housing and godowns must go down
to the level of the marketing society
without any sort of commission o
extra taxation. Then alone will the
actua] tiller be benefited.

Mr. Deputy-Speaker: Shrimati
Laxmi Bai. Each Member will take
only five minutes,

Shri S. M, Banerjec: Will this ge
upto 3-30 p.m.?

Mr. Deputy-Speaker: Upto 3 p.m.
only, but I will extend it.

Shri Hari Vishnu Kamath: The
Business Advisory Committee has not
fixed any time for this Bill

st e (frmaEm)
fedt eifF< wga, 98 w1 fa= wmar §
FaEefan srdEE #1, § 3EE
T A g | A & T FTrEe
ada Ani & fam Y a1 IR
quTe T @Mt & faw g & )

Y AL 2@ § §¥oo RMHIIL(ET
g & o aad y wTEe St
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afrdi aivg & w5 4 97 faw AR
g ar g 48 ¢ fF s wew §f @
WEF AN FAT JFA FTqARTAT
@ ¢ 1R gAEE 737 § o fe
feaTT F) 19T Y FL WA FHA FY
WS 9T 9TAT | THY WA
XTH 3991 9 fAea & afe § 9w o=
W I T A9EE & I § Wifsag
aTgFT A g A I T 9%
S &

A FEROH § aga ar T
@R W o T & oww fadt &
w0z 0¥ ury gfa faer ar af
@ fadl am%z & wry F a7 2, TR
wEY AT TBH IJEFT WA 3 T HA
T AR wT 2 4 aig 3 v fEer
fadf &1 w7 & | W= A FrEEr agewd
w amar & 1| A e @i w1
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I &1 3 & 7 f/ g9t 1 9
JO% 9T a9 & | o @ oww
TE I E A ¥ EW W war
g mEr @ WifE o 47 I 97 Fe
® T g7 § WX gEl sad &
o fwa sqaear €Y § swfag & moAr
ST HE AHT 9T I 9T A9 &Y
A F | TRTET WX #gAd M1
w2 ¥ @ § ol gy fa=tfag &= ¥
ATH g9 AT § |

AfF 3 § dF F1 § zafag
gk urew fafaee a1 am i 19
W17 T T @ W SR Y #er @
fF framei &1 gt w7 3ram & fau
g9l §WF gEgEar WX 9 WrHTET
fear @ 1 T "FWE gT odEEwT
fafredr I o feamt & feg FY am
w3 @ & AT w23 § R o wars
gHEr =rfed | 9 7 o w7y 9T @
R f& warer & sfew gareerd 7 @Y
ofT IEF VT IH GEewTd H oA
WY 9F | 7T T fAC a7 9w R
fF wmal #t 927 ] ¥ U F fag
SRS g Tfeq | 7 grIw &Y
T 9 §OfR A ariedd
& ST ATeHT H AT RH § W gaqwT
SaaT 9% greed (feat) #omar &
*3 A B A AT & A qww F
Tg TN W FIEAET GEEAE Y
gy fear s @ saEr dgEe grm
wWifs FaEnfar FoaT ¥ oeg-
W 3iE WK FAt =% A awenEl
wifs 9% FTHr G4 @< w@A ) sEfeE
ST ATY FFamEl &7 S| 9o w7
S8 & T 4 I TG FT FTH F 1919~
Heg gramde 71 2 3 A @ a@
TR AR ¥ T9d

o i ¥ fear & fog agfa
werat #t swawqr T A R FIW TR
WA I G 1 B T w9
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[#fmdr awiarg]

g7 ¥ @ A9 g% wWifs av@a ¥
g & a8 T« 9 S gafan 99
AT §FT IS AHe § Y H IW
fasr 99 9T 997 9347 & A IS
Fq §3 faerd § 1 o T F A A
o amw & 1 vt v & f
FgrstaT s faq 4 wgr "7
TZTHl F AT FT W@ § A@ FIeS
ERA F1 AT wrfags @ F arfE a4,
o W g g AT A
o g% AT I F fewew & woas
Gl &7 oY e § aga WA A
w1 & 561 FRg fawrar s @ W)
AL 23R A 9 ¥ IR ¥ H~g
T faed & 1 Fafam 57 F fau o Fiee
A g Fifgu | F e oF uhEA-
sfcee § W BT ArE § o o & 7
T & I FT faA ¥ qF tooo ¥
faer & | g e 7l 9Ed & a@e
! g sgawar T w7 @ Afig o,
fre, &, F=dr W7 GF A gH Fleg
e # @q =ifgn @ifs § @ A &
& | T P ¥ gard) amfor #-
T9Led FHEEEE qogl F19 F7 @
g #iT g w2z & @ afew
o O AT fRAT ST A1 59 FaCErItaT
Frar & ozfafrgas wfs
St W &= W@ ag awmr o
avar &

a{r &z § fer wrw @ wzE A
FYT & W GATL ST 43T 7 voo fHEW
F W79 ST g1 & | 59 & Wewar gL
aglt ST, HATL, WART ST Haree
Wt g7 g1 g afe qfw =i a5y sfaa
SAEAT AT & FAAT IAGT @I ol
ST gFET § AR uFew faHY & fau
9T H g T e o ot § 6}
FAEE] ITH WG W Agl (A I
g
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w19 FY Fale & 7 7 qq7 fF fagw
g fegmm & Geilw &7 SewEA
tov fafaaa & gar a1 faad & to
fafomm = @ & T AT AT 4
fafaas e7 d=iw GF9IE gU 1 W
AR 9T A FIes =R F AT
sgaeqT W BN a1 98 IRT 7 §h
Xt w1 gw FE wfus wmy argw AW
gFd 9 AT gAFT ATET F FrHr qar
faer awar ot foasr f7 @ gFes
# 2w &1 weafys wramEard | w44
a1 @i ¢ & Tavgefan s
¥ TgiFed aivg or TaT QY 6@ &
o wmifed @WTEENE F1 a4
F1y faar ST &1 &7 Wt &9 ST w6y
GaT ot SgTET @ T gnm |

FAT FT SIS FIAT 7T T T
¢ wifs st & §W, Fvaw, @ oA
fafees avg T@9 & | Gt ¥ fag
ag &ear fimar gt & w7 %z 97 &%
TE WAl & FIH qg Ara agd ATl # |
zafam ga & fam o Tz 2w 1
ST ZET Arfgm |

oft gwEl miwear fafawed
F1 oF Hifzw g€ 4 1 39 7 aar
ST F F7 A F1 T Ar | I
Far mar 91 fF fF=w aEE w1 Semaa
fear ST 1 F I F AT § 97 wEA
et g fF agq 59 wvaT § aga a0
FYHFAT & | |TT TAETIT FIOG
& wfr a1 s faet & wfr iEt
IS AT & AU zaE w7 gEEET i
WL A F TH Fleg ©4q I &
faw sfus Gar 7 & 1w T R
TATET AG A1 F AT FH & FH Fq47
aY wawm wfo f agt gaw o e &
dT fF R0, R0 WX Yo, Yo WA X
feqa wiEt & feoelt # Ffama & dzmaT<
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T g% | U6l Syaedy 7 A AT F
fFaTT ®1 FIH! 7o g1 W gAF q9ar

FH AT WX @M a1 A GEE |
@ |

<t mrwT § f AierEr Saverstan
FTRTA &1 J47 &9 & I8 98 48
i & e faem gafaw A
fraga & f& =97 a1 w9
T oA sifawd #¢ aifs g2 e
framt &1 7 e fad as | 79 AN
qfys 9 F8 T F HWUHT g7=18 AT
g % w9 w9 arew @ awg faar

st ¥ fwo aifewt (gamwme) .

Shri Hari Vishnu Kamath: Now at
'east there should be quorum. Look
at the vast vacant spaces on the Con-
gress benches, A party of 370 Mem-
bers cannot provide a quorum.

Mr. Deputy-Speaker: Should I ring
the quorum bell?

Shri Hari Vishnu Kamath: Ves,
Sir. It is a good spaced programme,
space research they are having!

Shri Yashpal Singh (Kairana):
Those who want to speak for a minute
or two may be given a chance.

Mr. Deputy-Speaker: At least the
Government party should keep the
quorum and not empty benches. Let
the quorum bell be rung.

Shri Hari Vishnu Kamath: Once
they have a majority, they do not
care for quorum,

Mr. Deputy-Speaker:
may speak now.

Shri Patil

ﬂﬁ?# fato afes : guremer wlay,
T FEEEta sRereT g @z
F FgrafenT FTTRY 3 # fag ag
sragcgTefaT FRiRTE faw wmar @
I F1H ZIT Y GG T | o faw
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¥ framl #t s g A I
wfa® & GUT S | we fRer
#t fafe ofw sz &Y gfe ¥ o
faom & | 37 %Y arfys afefeafa w1 af
FUTTAT Y Y 7 "raedT g e ¢ fF
A AT g Gor FT 99 WA F Iy
R 7w fae | gfF =9 fawr 71 92w
A< 58S 71g g femmt # fea #F amr
¢ zofaw ag @rm a9 2 1 9 fa=
framt & fau wmaEs & 1 o e
FY g aga @ & | fFE 99 1o
IeqTfed AT A grRAE A aa § ¥
AT & AT HERT GO FAG A1 W
fAae & o g § SH% a9 g5
afea = 7€ 7 afaa wi s iy
FEGHFT AT 9 99 F T a7
s & g fawfar feas € aut &
a9 ¥ & wfew 5@ § w18 gar @
qrar S @ 1 5 o ad oF #2 ,
gt «F faet &, fom ¥ Fia-gcaEs &
QT W19 {Ae aFaT & | i FHEE A
FOF &1 g2 mEaEq fzgr fF ag o
AT JeTEA FOM, 39 AT &1 fufqay
grzd 39 F1 fEArE s | enfan
FHEH & IH AEETEA F1 LR A
A aF T4 TE fFar § #w Faw w
S a% 3o wew Aifa &1 wear T84
foer 8, 5lF7 79 fa=w & 9 *1 3]
waaT faaq aEr 20

15 hrs.

A gg ot fraga Fom T g 5
F &1 g9 7 w1 feba 7w 3fear faer o
fFar &, 39 # wdlFeaT FI F HIT
e faar mar & | T a9y ¥ AR
& F0T nF T v oy S g fF
TUF ST AT GIT FIGT 8, I AT FY
9 &1 7 Fa faesr arfge, 9@ w7
FT AT FH § 9 ATT &, qg 99 1 Fyarar
a1feq | ST W FT QU AT 37§, Y
AEfET FT FIH AR ¥ FART Tae-

grsfaw & w1 g1 wfgw |
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[ 2o fao wfew]

FF; AFAE miE T w1 g fF
AEErstay gT WE 9 gF =ied,
afs & awaar § fF argsfm 2
W AE & A | gl 1 JATereH
TATAT TG, AT SH &1 GIEFEH gHT
arfew | 39 faw #7 § F7 727 9¢ gfew
T g, 981 T IS g1 AMfey |
H §TEIT § 92 9rdAr & fF gt )
Ffadl U @w F FeT E,
Frafeag &, wef o gfew =aF § O
gl 9T WTh{ed H2T WY 8, J8f qe @&
aTF ¥ UF J7ETH 2MT AR |

N ¥ AE WA & A T
ool fFuan 2, ag aga samaT 2 |
I9 F1 FH FLA7 Tfzw, aifw fFma .
A @I | AT @A F @ 1 qAr
faar srar &, a8 aga #w faar smav @
T a7 faam #1379 71 900 T8
AT 2 | FTEE F IgErstan 1 ™
ot 7% fFam aF g @ ¢ 1 5w
gza # fFum & A qx aga & oawd
FE A §, qFT F FTT ;A A
s &, afFw fFam S0 53 a1
FIAA AR g ¢ LA v aacaratan
FIETEA FT F15 FAKT FAF F1 A5
foear &) o> 39 - %1 rEAy Og & &
§ geew 7%, maig fow & om 9dm
&, 99 1 F9F AT AT § 1 79 o0
4T {4 99 TUF &, I F1 IT FT GAT
g &, st 7T gat a3 &
®1 I FT FEI graT § 1 & =g g
& SaET ¥ SR FAETSiAT WE a6
ad | " & ofvfeafa gg & 5 e
HYAT WTE 9T § AN T@ gwAr, ;WiE
AGT T SH & qIF g Agl T AR
R o afE T ¢ @ fag
FRTsTan #1 agd 731 "EE § | W
framai &1 fafeag @ 7% = ot
‘WS FT GHAT & |
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wRIeg § wr-sroifer qaHe agd
u=g aIg ¥ 9«1 & ¥ JgrErsfaa v
®H Al agT wgr g1 549 faq §1 F@
30(3) # Fgr mavr &

“The Chairman of the board of
directors shall be appointed by
the State Government from among
the directors of the State Ware-
housing Corporation with the pre-

vious approval of the Central
Warehousing Corporation.”

& wwgan § f& qauz 1 7% 7 @
TFTT FATAT O TATHZ A7 AT fRar
ST Ifea T8 & 1 W wEwEEaT 39
a1 F1 2 fF andraze €7 997 F1 A
wifgeat &w faar s

T TRl & 419 # TR AT &0
WOAT WA FATT FAT F

st o fito @ (Fvngz 3aY) :
Iy wered, & w4 faw @1 awfew
¥ @ F7A1 g, afew 17 faem &
faa graa & &maq 79 &, W wwA §
Mz &1 =ifgn fe ag I8 fawa #
wF AiE-EE @i aen A |
9T I F wEre & faw Ao g A
grafeew, HWwEE, &1 AR "I
[T TET & W19 g6 9T & F BN R
¥ For ETOETE F1 TW W H FMAH
&% | afsw v o ag g fE s
maHE OF grfeet ufzegE TaEdr & #HiT
uF G aOE § qAT gen Afore-
= FN AT AT 2, T fAq I FT AN
TR AW & AAA AT MR, A AN
Tt & WT I 1 Igw A ¢ A
T

da fe wafem od ¥ w1 AT
AT UF dfuefaee sEW &, afE
77 Wed § o g dmfae T
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! TCH W AG | q¢ A9 &1 2 qEAT 8,
wq {6 g9 uF A gfeedior @ FX
uqq faew T 397 oifz @@ o o
wt fAarfaa 3 1 37 gfez & Fgmsfan
QI F AT § TEaHe 7 FJr oy
w0 2 § F gugEw F, afwa &
AT Z % 39 w1 A1 oAwm qAw
T |

it v wEAT 53 T wr F
A FHA FreT F79T 2, T IOF G |
Fsastar fEammiF g & ae &
FUq I A T AT g T #
g et wiafaT & aew A3 Far
WAt & ) s fa faerar S 3 @ g,
“FEA! @y @HE, aEr | a9
femt weaT 8, 39 F1 Ageq AT =1fEw
wgr % ¥ awai 2, faer w arast
# TR & 76 & | § 97 TAa
Fwr g 5 Fawsfa sofm §
9 399 ®IIA A Agl ¢ (F gL AgEA
W arE # Jq7ErId aAE 9 A%,
AfFa wa garw & fF amag g7 gd
WX N34 & g9 a1 1 #AqAd g0 fF
gt @ AR mal ¥ fawm A
g & & UF I a9 § | ag
HEWTET EA g1 § [T Jgl aF
¥q GA B, q gEOEEAT AR
gad gfer & megr @A § | WO #
39 ®1 99 Fg7 2, fody § 77 FEw €
Tg W AR @ 2 | HTWEE BRA
# T =W uFEEfgE o ST
w7 afau TeaET agEEl § o3 &t
Qr F FHAT

77 3@y & 5 dgwersfar = ¥
wF ARFT A W e ®e
T dFEd FOATH FAT & | WK
*1 §FET 9% FF N &1, AfF g
a@ g ot fF &7 @) www
T et R AT 2T W% Iy
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H IE & ATH gEAT AfEU | afEw
3 fFaET F1 AW WA A F fAw
Al apfags @ wifen, 97 «FF €&
g | O fewaeds A gae
oaTET {197 9 F gishay 9@ @Al
gafan fak Jgverfor aulfiee a9
¥ & w1 A8 T | afew Srgem,
fefgam A% il #1 & a@dfrzg
@ FT oF {ASrEE avar «@ey, faad
Ffd z9 @@t wFmew S SrafEie
faar s | & gW 7w 1w A fane
T oaFT § |

=9 fas & waane dza At
FI7AN ¥ F TUEEd F1 AT
TRz fagd w0, 2T Jaeefar
wmfreE ¥ o TmiEey @ AN
¥ g AR 99 &g agwgrsfaw
FNEE F I awez fqg smad,
T | @ g fF meae ag g
—4 @ T FEw fF e
T far smar —FF farem o S
F AW ¥ S oaga & wafzat awdt §
I fram A FET & gram AW
FoETEl & At ¥ g ot "ew A@
gfar 2 1 sfex 3@ | #71 7 gu
¢ 7 ot faam g93F eratge T
@, & gafas & dguz g ? S waer
fram & ot &8 *7 SrEer w1 oA
&, 97 %1 3t 59 § AviAe F3 Tfen,
wa @1 @ smafaw wd # uedfes &
T g1 | 9N uF {rafaew, oF are
fagamare €Y FEAT, W SN F
& ¥ wgeAr | ogw fFeE & oA &
T[T T F F 8, A6 fFEE B
T F At F wAq o T8 gar &)
e g9 faaml 1 oo W@t
grT =fgn | ¥9 F weATEr ®EAfaw
w1 Y wraww &, fom & at ¥ 5§
AT GaEql 7 FgT 8 |
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[y e fire 33)

59 9 WAl & q19 ¥ TEAHE §
giley FET fF "AE=r 99 T @
fawr 1 ow fame qfaR & s
T & Sifww @ oSE |

st T fag (Fm) - SOTem
wg9E, §T AT AAG A a9 gu #
21 W wfezaes Taar qmEar g S
f& waAg @gem, S =g fag,
F a1 8, feam ofe # sgrer aow-
grzfEa g9 =1 | gAY g7 # A
79 7 019 & sAd # Iavgafaa
ast & sar fw fagigal, evafaes,
T #gl &, NAg ®AF TeaA1 TAT 2,
foasr 9¢ @w= T ] & A
wrzat feemn oA @ gaTd waw 1 o
GFEamE TR A A
fafrezz aea 1 gEaFar oo T
g 7 ag zurt A ag fa= am | Afea
T | FEAHR A0 fEFFa F1 awar @
mar & | Zard fe az @ fF Fnmreee
AT AA I AT I O
IVE JAT & 1 S weer T & fAm
ZH A AN AE A ® WA A AR
A F T A LR AT FEA FAT
T2AT & aTifE AW Ry Fr gt g AW E
=l § ST Zar afqEr ZEr ar, @,
a7 % To A g7 9T fAEm F1 www
ZAT A7 | 9 AT A7 {7y o, faa &
foq o 7y & fF @A qEar a1
wramifes s gw & 2y 9 w9 47
AT & I FT FIE AT RN 2 1 FH AT
T WEEl H Y W AT 43 3 8, AR
FAT TEAHE F fETATERT Y A1 3 w9
F7 F91 faar & 98 1 Ao F W FW
qF T Py mar g i fREE Y
& 72T 247 ¢ "< faer wrfes ar 9o
T 511 WMo B FEF 3 2T & | gafed
A 79 favra & gHw0 9™ )

NOVEMBER 29, 1962

Corporations Bill 3808
T 9 sTetend 9 3 ofew &

FRET &l A fF Ewde & Arfaaze @
HifF & i & Argade T ag
HEHIT & 28T &1 §9 H40 W AT
gWT BT ag AT gIed &1 @urw
TET |

7g a1 = F fEar afew gard
feawal 1 @ars & AT F @A
afed | w9 aF fFEET w1 T
M H AT & a9 aw W g A
ST I9 H HGAT TedAT AHT 7 FT TF,
ag fas femma & fag gmr =nfga
Fhi® grar nar g fF 7w difsm a1
T Yoo HA &1 g, wfwd 21 agaAw }
FIE HIATGIT {0,000 AT TedT Tgd
ST FT agt WWT fT 2 | gAfEd &
At g fF feam 1 w2 apnieEy,
T S, & S

TH & gdrar T4 H F4 ¥ 997 419
gz 2 & feama & (&3, &ar & zmrt
Wt @gdl Ay @ &@z1, 9§ w1 faer-
feZr s=7 gEr wifgr A @ifad
FHTIT Yoo WA AF FAAT & | GHAY Eved
WAHF 3 FFE AT 301 B AN 9T wEE AF
1% Ifzar ¥ €1 g% (weEr J0E
{9 & {6 & [A97 F==1 K1 7AW, A2TH
F1 2P HIT ZEL FE0 T f7ar 7%

78 ATt FarEE S
ag =77 F g 7 gmy Anigd 7 f®
TaAHT & T H | gATX @1E (qEwd
g & f& W a1 7 @ # wmEem
FT EF § TAAH vt qioi | (BT
&1 wfeargwt fzar w7 ¢ 98 sa=r
a7 fea may § (% 4 gw F1 g2 A@
A1 § | 97 59T ¥ Ot @1 A
A § g wieamsa ® fam o At
IH ¥ THREA AT § | BleARAC FT
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AT 0T SE # A FAA a2 fAr
Ay SRr O F oTAA™ qE g
g7 wizar@T gAY WA &1 gar
1 AT AT FEA @Uq g oy
EieCig

A AR & W9 7 ad & dF
ga™a 3 =R g srgteed oferw
¥ 97 g ifgq, gaX 99 7% fFEw
HYAT AT & FT W(AT T T TF IS
F1 7 /1F71  fzar ava, am frseafee
%1 ag A% T fzar omg, fF a7 =@
AT ToAT AT FT AH | AL AT
18 ¢ fr feenfcr & afaq o< A&
% # F9 qT 9 GO0 (AT |A0iEd
2 g feam &1 & 9, 7]
FAMTifza & I@ FY A Y W A
T 9C FAT A1 I3qT & I F GI W
a1 F9 fFar sma f@ ag tu ar R
@&z | oA |

st T FAE AEA (FTOET)
IR WA, FEIA fadaF A7
TF TAT T AT AN B, F IW A
WA FAT 2 AFA WAL IT I
sifer & fed st arerfas F29 IoF
T Tifzd & 7 II0H A7 41 (R FAA
IFIATH § g 37 Az &1 e g
g1 FFAT | TH T VTL A ARTIALTET FTATS
# =T F1 77 faar @ A fagw w9
aqt & 29 F I Ig FAI  FRT
geelT 7T TAr &, AfF ww aw g
Frafafadl &1 39 @ 30 T5T AT
Ao & w7 7% AATSETET AT FY
TIAT & AT 9T IF o T AT (HAT
ger frar &

oI W S sqaedr &y 45 F A2
FEHITCT & HIC AT AT & | 77 o
FE} AT a1 fam & A o
a\ ag faet Y AHAIC WA F fewwr

H gg1iear 1 17 ISET § | AfFT 7
gn fam & seqad ot 9 & 39 & e
FFI AT E A I F qqT Qv § fF
g dgaTiear TE axarfar & vEw
AR FT TG FIHIAT A< AT & |
o1y arre @raa ) few far 7 afrg
&h @ 9T A e & faw o omw
gfaermam A s 2 ? g S
TET F T & | AfFT A 7 @ A
F IGETIAT WAL A TR GA 1 F T AT
gl ® g @ a7 @ § faw &1 wrEer
Fg 73 73 4fFe AKX 7= & sgrord
FEH § | 98 wEAT A fEaE
1 7E) A ET & AT QY gt aF @
FHETSta FTOIGE &7 9W 2, ™
FT Wged SG €T 9T SGTET §, A
T qg oA &7 § {F97 & 97 19}
T ¢ T o JET JEr a1 TE F
et &7 SgIRT & SFIRT WEE[ 4T,
“fdq g9 fadas & weawiq J&T sqaear
AET R T F AET 9T & I @Y
TH F ATIZAFAT 2 | ATH AT 37 &
9 39 & faqiq 1 F9 & 97 IAH
HEe &1 AT &7 247 2 1 g9 faqaF
¥ ag sgaeqr & f& sy AT 9¥ W
FEETINT FTLARAT FT E407TAT HY
JAAT AT IT F FeEIT FORT A
TAET AAT gAY | FF FF  FwE
FFTT AT AL A ag IAE!
AT A2 T FFA | dZ A
FEEI ¥ FA AT AR R
& a=dhr v ar = Fggrafan
FICATLEA T4 F T # 74T AET AT
IAFT A R/ @ gATAT 3 A, e
FY  AEREATTE WL AIFTATE
¥ S Jedr & I A A7 WA 0F
sz A AN g AR A qAE &
A Frg F4TAT @AT F, I@ A FOH0
«wg W AT g, W FE IEE A
A gm0 wfEr s ww oS §
& =it g9 fadas 1 981 gFag 2, O



3901 Warehousing

[st <= ¥aF =w=a)

fFal &1 wEET TZEE &1, 4 I
g, T eT A7 wr@ ¥ owEse  q9ft
G4 F7 FT FEIAGAT & | TG B
T FY gz 37 =rfgd, 39 9T F7E vfa-
T 53 A AMEE | A FET FE-
I gFT 39 & AfIETT I g
wifgd | afFT 70 ¥ @ A9 9 sAmEr
wrT gt faar maT @0

der A St & FgAr AT g
T 7@ & & oW A7 FwEw
g g H FEr, SES1 AT S i=r
AR | FH H gy 9¢ g8 fAmn g
fF FTUrEE ® 41 W% TTEEEH
&N | =9 & ag ars wnfe< g & fF
TEEEE A1 EA § FET G 10
amae f&F s

“6 directors to be nominated by
the Central Government.”

WF aw T w TR
uH AT At ag @

“1 director to be nominated by
the State Bank."

W @€ ¥ #% 5w 9w foan
g
“1 director to be elected by
other scheduled banks".
1,08 TR € I ¥ ¥ « wvadt
@& g | (n) #faam g -
“1 director to be elected by in-
surance companieg investment

trusts and other Financial Insti-
tutions.”

foz () ¥ feam gam & fi ot dAferr
IARFTEN 39 7 frafar wwwR gy
¥ A | 2T FT QT M & oag aEr
? F fagw s@rFor &, o

NOVEMBER 29, 1962
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39 ¥ g & fourm &7 330 &7 9ar
Toar & | fom avg gwA faget &
oF 0FE 979 fAuT SE A A A H W
Tt S AT & A A A g FE
¥ faumT § Arady war & fa fa ag
¥ F7ATOETT g 39 g FH-
arfedt 9¢ e 9OET g, 99T & 98-
o 9, w4 sfafafuat oz s\ @
#1¢ DFare 78 & | *fFA & aga famman
¥ A fqasT s Sgm & g
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ag FtE w9 A G | e aw
FEETE A FT /A 2, T g A9
G B AU ¥ F@ar g, Afww aEw
St frara & fF 9 =er 7 aga famr
frar | oofY g=r & Y famre ww |
FAS | AT W oaEm g 7 AWQR
FT FOFE F9GT F1 FHEAT F G FC
NI AT | 9aT A2 F agT ¥ A Ay
st faa a1 7z faar mav o § wEAT
agar £ f& o S A 99 § @
aifgd, w91 M7 ATEd SA &7 | av
gg feafa & 1

W H uF i g wewdr ¢
A 77 a8 fF @& afys amg =-
faa fag sm @ & f§ 97 &1 wofas
I &1 | TOHIT T Haew a8 & (&
o IS T § A AU THE F AIR-
fedi &1 s ggr 4 @ &%, foaar
A geaTE AT 9 /%, ar S ag
T FE A FE 7@ faar a7 | 7@ fadaw
¥ ag W & fF A arzw IAET gom
T S AT TrE AT FNIT AR AT
fgs s | sl w0 AT
faentY, ®aT wer faam, g W @K
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aq FT | CH A 3T AT AT g AFT
g fam Faat dhe 9t F7 iy % H
FROIAT K1 FAFN TH0 TS T G370
f& gt 7wt & & {Am a0F 721 9
ATHIT TG I K1 9 F1 T2 T q3140
9% | W7 TF THF AT A & 30
ST A1 gW iz (oAt &1 RrEar
qgl qgAT AHA |

% § W1 €2z anegretan
F0 03 FAT AR A wfaw ¥ F
qF IO AFTOFIO 00, A9 a1 579
srfafaﬁm‘f T F31 419 o 38 W |

MITT 3297 A=l &, AfFA W
T TH  TLET FI AT FIAT AT g
ar 98l T AT w0 9 (@99F
H5MT R AT BT |1 T 3
3%5g AT arcy g1 g o

Shri A. M. Thomas: Mr. Depuly-
Speaker, Sir, we have had a full-
dress debate on this very important
legislation and you were pleased to
extend the time also for the conside-
ration of this Bill. I am grateful to
the hon. Members who have partici-
pated in the debate; their number
comes to about 20. So, the large nume-
ber of speakers shows the importance
that has been attached to it.

Many of the points that have been
made mention of in the course of the
debate were anticipated by me 1n the
course of my speech while moving for
consideralion of the Bill. 1 admitted
at the very outset that there has been
no spectacular progress made in re-
gard to the programme of warehous-
ing. But at the same time, the pro-
gress registered is satisfactory, espe-
cially the progress in recent years. I
also mentioned some figures. 1 said
that the quantum of profit, the pgross
income, that has been earned by the
Central Warehousing Corporation in
1v61 has been double the amount earn-
ed in 1960, which again was double
the amount earned in 1959. I may say
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that the figure for the last six
months warrants the expectation that
the amount in 1962 would be double
that in 1961. So, remarkable pro-
gress is now being made. [ may say
the Ministry is not satisfied with the
progress and it is attempling to achieve
greater progress in thig direction.

Having said that I cannot agree
with the criticism made by some hon.
Members. Their line of approach, ac-
cording to me, is that the Central
Warehousing Corporation and the
State Warhousing Corporations are in-
tended as a panacea for all the ail-
ments of the agriculturists. It would
appcar that the entire credit require-
ments of the agricultural sector are
inteded to b~ met by the Central and
State Warehousing Corporations. 1
subiait that has not been the object
of these Corporations. It is only one
of the agencies which are intended to
come to the aid of the agriculturists
to get credit and obtain warehousing
facilities. For example, I had a {alk
with my colleague, Shri Mishra, the
Deputy Minister for Cooperation, whoe
is taking such enormous interest in
that field, almost like a missionary, if
I may say so. He gave me some
figures. For rxample, the credil that
‘has been riven in the cooperative sec-
tor in 1260-G1 would come to about
Rs. 208 crores. A few years back, it
was only round about Rs. 65 crores.
A number of cooperative marketing
societies are functioning now and 1
understand that the ar.- int that has
been dealt with by them comes to
Rs. 174 crores.

These various co-operative market-
ing organisations have at present
about 4000 godowns owned by them
in the rural parts and there are
another 9000 godowns hired by them.
I understand there is a target of
achieving about 15,000 godowns in the
course of the Third Five Year Plan.
I made mention of all these facts just
to bring home to the hon. Members
that the Central Warehousing Corpo-
rations form only one of the insti-
tutional agencies that are expected to
come to the aid of the agriculturists.
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[Shri A. M. Thomas]

Bearing that in mind, if you take the
progress of the Warehousing Corpora-
tion, although, as I said, it has not
been spectacular, and although I must
confess it is not to the satisfaction of
the Ministry and the Central Ware-
housing Corpotation, it has been to a
certain extent satisfactory. 1 shall
mention certain other figures. Rs. 5
crores has been :.vanced in the year
1960-61 on the strength of the ware-
housing receipts that have been
granted by the Central Warehousing
Co.poration and the State Warehous-
ing Corporations, whereas when the
Bnancial wvear 1959-60 ended. on 3lst
March. 1960, the figure was only
Rs. 288 crores. That has been
increased to Rs. § crores.

Certain hon. Members asked me
what exactly is the programme for
the Third Plan in the matter of con-
struction. I mentioned certain figures
at the very outset. I will give some
more figures, because I think Shri
Tyagi wanted to get some more figures
regarding our programme for the
Third Plan. The Central Warehous-
ing Corporation has a target of acquir-
ing sites at 55 centres by the end of
the Third Five Year Plan. Of these,
up to end of September, 1962, appli-
cations for acquisition of sites at 47
centres were made. Out of that, sites
have been taken possession of at 22
centres. Efforts to acquire land at
33 more centres will be made during
the remaining three years of the Plan
3o as to achieve the target of 55
centres. The Central Warehousing
Corporation has a target of construct-
ing warehouses at 43 centres includ-
ing 10 warehouses for specialised cold
storages. The hon. lady Member
Shrimati Laxmi Bai, the hon. Member
Shri Tiwary and others mentianed
about the necessity of having cold
storages. These things are borne in
mind by the Central Warehousing
Corporation and it would be our
endeavour to provide as many as
possible. Cold storages are very very
important. I would like to have, per-
haps, instead of a cold storage, a dry
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chamber in Kerala, because that would
protect the copra that may be obtain-
ed there for warehousing. Therefore,
having regard to the requirements of
each area we would be prepared to
provide facilities. We have got a pro-
gramme to undertake new ventures.

I mentioned about the list of com-
modities in which we are dealing. We
are dealing in 87 commodities.
Several cash crops, foodgrains and
almost everything that can be
imagined are included in them. If
anything is left out, we have by this
taken powers to notify additional
commodities which can be brought for
warchousing facilities.

Again, although I tried to explain
the object of undertaking the ware-
housing of jute and tea, it appears
that there is some misapprehension in
the mind of the hon. Member, Shri
Guha. Shri Guha, coming as he does
from West Bengal, should have jump-
ed at this suggestion that is now put
forward by the Central Warchousing
Corporation. 1 do not think there
has been any session in the recent
past of this hon. House when the
question of giving price support to
jute has not been raised, because the
fortuncs of thousands of small growers
are involved in it. And. in the matter
of giving price support one main
inhibiting factor was the question of
storage, and when the Central Ware-
housing Corporation was approached,
we were ready to come forward to
help them. That, if not directly, is
bound to indirectly help the thousands
of small jute growers.

My hon. friend, Shri Saraf said,
“after all, by undertaking the ware-
housing of jute and tea you do not
even touch the fringe of the problem”.
Having regard to the volume of trans-
actions in this country in these cash
crops, I may concede that we are only
dealing with a very small portion of
these commodities. But you will
have to realise that price support
schemes might have to deal with only
small quantities. It is only the mar-
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ginal quantities that they deal with.
The very fact that Government would
be prepared to purchase and give a
price support, the very announcement
that there is such an attempt to keep
up a fair level of prices, even if the
Government does not purchase even
a single grain or even a single pound
of jute or tea, that itself would be a
price support. The necessity would
not arise to purchase very large
quantities, but if the facilities are
there and the preparedness of the
Government or their agencies is there,
that very fact will instil confidence
and it will indirectly support the
market. Therefore, although we do
not deal in very large quantities—in
fact, *we are not expected, and there
is no necessity also to deal in very
large quantities—the very fact that
we  would provide the necessary
storage for the quantity that is pur-
shased by the STC or any other body
that is set up by the Commerce and
Industry Ministry will give the neces-
sary price support to those commodi-
ties.

Shri Guha and, I think, Shri Tyagi
also, said that we need not waste our
capital and other things on jute and
tea when there are several other
commodities which will benefit the
large number of agriculturists. I may
assure the House that for lack of
resources this scheme would not suffer,
It we provide space for jute and tea,
the space so provided would not in
any way affect the storage or the
warehousing of other commodities. [
would like to give that assurance, that
because some resources are diverted
for the storage of tea or jute it will
not affect the facilities for the other

Scommodities mentioned on the general
Tist.

It was also mentioned—in fact, that
argument, to a certain extent, I have
met in my opening speech itself—
that the trade is being benefited.» It
is true that now considerable advant-
age of the storage space available is
being taken by the trade. But, whose
fault is it? It is not due to our
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excluding the peasant or the producer
and preferring the trade. In fact, if
I may say gso, we would prefer the
peasants or agriculturists or co-
operative societies of agriculturists to
come forward and have their ware-
houses.

There are certain difficulties which
we have to appreciate. As I have
already said, this is a new project.
This warehousing scheme is a new
one which has to be popularised. In
this matter 1 would solicit the sup=-
port of all the hon. Members of this
House. Whenever they go on tours
they have to take this message of
warehousing, if 1 may say so, to the
door of the agriculturists and tell
them how it is now possible for them
not to sell their produce at throw-
away prices, cheap prices or distress
prices. All of us must go and tell
the peasants “Now Government will
take care of your stock; you will get
the most scientific storage in the
godowns of the Central and State
Warchousing Corporations. Not only
that, if you get a receipt from the
godown and produce it before the
State Bank or any other scheduled
bank you can get money also. So,
yvour financial requirement will also
be met by this scheme”. If we put
the benefits before the villagers like
that, the idea will appeal to them and
they will go in, for storage of their
produce in warehouses. The Ware-
housing Corporation on its part is
preparing a series of pamphlets, both
in the official language as well as in
the regional languages, to popularise
this. I would appeal earnestly to all
hon. Members that, having regard to
the interest that they also have for
the upliftment of the agricultural
classes, they have to take this scheme
to the agriculturists in the villages
and popularise it.

Shri Sivamurthi Swami: 1Is there
any minimum limit?

Shri A. M. Thomas: No.

An Hon. Member: Does it mean that
even one bag will be accepted?
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Shri A, M. Thomas: Yes.

Shri Vishram Prasad: What will be
the percentage of money that a person
will get against his stock?

Shri A. M, Thomas: Shri Guha said
that it would be advisable to make a
distinction between peasants and
traders in the matter of warchousing
charges. 1 hope the hon. House will
appreciate that it is not possible to
make any distinction between indivi-
dual and individual. To the extent
it is possible to make a distinction,
we are making a distinction. For
example, the co-operative societies
get 16 per cent reduction in the matter
of warechousing charges.

Then, one hon. Member complained
thot the warehousing charges are too
high. T do not think he made proper
enquiries before he made his charge;
or it may be that the information
carried to him is not correct. I under-
stand that the warchousing charge is
18 nP. per month per bag of 24 maunds
of wheat. So, it comes to only 7 nP.
per maund per month. I do not think
it is a high charge. Also, we have to
appreciate that the Corporation has
to function as a commercial body. If
it does not function as a commercial
body, the tax-payers’ money will have
to be spent, because we have guaran-
teed a dividend of 3i+per cent. Apart
from that, 40 per cent of the share
capital is of the Central Government.
1 do not think hon. Members are in
favour of increasing the losses that
are at present being incurred. So,
that aspect has also to be taken into
account.

Then it was mentioned that Govern-
ment should not have separated the
control of the Warehousing Corpora-
tion from the Co-operative Develop-
ment Board and there should not have
been a separate legislation or sepa-
rate hoard for that purpose. I men-
tioncd the reasons which impelled the
Government to depart from the views
that have been expressed by the Esti-
meztes Committee in this matter. Also,
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now il is more of academic interest
because this hon. House has more
or less unanimously passed the Natio-
nal Co-operative Development Cor-
poration Bill. At that time, a pointed
answer was given to this point which
is raised by some hon. Members, in-
cluding Shri Ranga. The co-operative
movement has reached such a stage
that it is not desirable that ware-
housing is linked—here we must re-
member that the warehousing corpo-
rations are nol co-operative organisa-
tions—with the Development Corpo-
ration, It is necessary that we should
take the help of the co-operative
movement for advancing this scheme,
But what are the objectives of the
National Co-operative Development
Corporation? They are multifarious.
We have stated in the Act that the
object of the Corporation—

“shall be to plan and promote
programmes for the production,
processing, marketing, storage,
export and import of agricultural
produce and notificd commodities
through co-operative socicties.”

Then the very functions of the Corpo-
ration have been enumerated. They
are to advance loans to the State
Governments to finance the co-
operative movement, providing funds
to the State Government for financing
co-oprratives for the purchase and
sale of seeds, supply of manure, ferti-
lizers, agricultural implements and
other articles for the development of
agricultural produce etc. So, the
functions of the National Co-operative
Development Corporation are mani-
fold and comprehensive. Here we
have the limited object of providing
warehousing  facility and giving
credit. It is good that both the?
organisations are kept separate so that
the Central Warehousing Corporation,
uncontrolled by any other body, can
develop in its own way and devote its
entire attention to the various ware-
hoases under its scheme of manage-
ment,

As I said, the idea is not to separate
them in such a manner that these two
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institutions will not have any further
liaison or any further connection.
There are representatives of the
Ministry of Community Development
and Co-operation in the Central
Warehousing = Corporation. There
would be representatives of the Food
and Agriculture Ministry in the
National Co-operative Development
Corporation. So, there would be pro-
per co-operation and proper liaison
and there would be no friction at all.
Because of the bifurcation of the
functions, because of the constitution
of a separate Board, 1 assure this
House, the object with which the
Warehousing Corporation is being
formed will not only not be retarded
but it will only be promoted.

Shri Vishram Prasad: Are Govern-
ment thinking of increasing the num-
ber of depositors from the actual pro-
ducers as compared to merchants and
traders?

Shri A. M. Thomas: There is abso-
lutely no difficulty in having more
warehouses. If any village wants a
warehouse, we can hire a godown and
convert it into a warehouse. But
there should be sufficient customers.
It should not be run at a loss. There
should also be sufficient technical
personnel. As I said, we have already
trained as many as 677 persons. There
must be properly trained persons in
onarge of the warehouses because
scientific storage is very very impor-
tant. It is not enough to construct
some warehouses. In fact, under the
Act the Central Warehousing Corpo-
ration are empowered to start ware-
houses anywhere. Also, the Central
Government will compensate any loss
that is incurred in that venture. So,
this is not the way in which we should
look at these things.

When hon Members urge the con-
struction of warehouses in mofussil
parts one fact has to be borne in
mind. It is desirable to have ware-
houses near the marketing centres.
That is wvery important. Whenever
the nroducer wants to take his com-
moditier to the market for disposal,
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he must be enabled to do so. So, it
15 always better to have the commodi-
ties stocked near the marketing
centre so that the producer can, with-
out losing his own proprietorship,
have the commodity near the market
place. Therefore, from that point of
view, it is not advisable to have ware-
houses in the mofussil areas. Of
course, the State Warehousing Corpo-
rations are trying to have more and
more godowns in the mofussil but, I
submit, it is always advisable to have
them near the marketing centres so
that it would be easier to market the
produce.

The Corporations are also trying v
bring down storage charges by cutting
down their costs, thus attracting more
custom. They recently introduced a
Self-Indemnification Scheme under
which no special insurance of the
stocks is necessary. Thereby, they
have saved on insurance premia. So,
whatever is possible is being done,
and it would be the endeavour of the
Ministry as well as the Warehousing
Corporations to undertake more bene-
ficial activities.

With regard to the composition of
the Board of Directors and other
things, there are certain amendments
notice of which has been given, 1
think, I might answer now with re-
gard to the faet that six members are
sought to be nominated by he Cen-
tral Government to the body. As
things stand, it is practically a Gov-
ernment body. Although 40 per cent
is mentioned there, much more is
being invested by the Central Govern-
ment. The co-operation that we were
getting from the private sector was
also not encouraging. It must be
admitted. Although the shares have
been thrown open to individuals,
peasants, institutions and other things,
it has been our experience....

Shri Kashi Ram Gupta: Shares are
not given to individuals.

Shri A. M. Thomas: Although,
apart from 40 per cent of the shares,
the rest of the shares were thrown
open for subscription by banks and
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ather private bodies, the response has
been understandably poor since the
construction and running of ware=-
houses is not a lucrative business in
the eyes of the private sector. The
ghares of the State Warehousing
Corporations are subscribed for in
equal proportion by the State Gov-
ernment and the Central Warehousing
Corporation. Though the shares of
the Central Warehousing Corporation
carry a guaranteed dividend of 3} per
cent per annum, the response from
the private sector has been dis-
appointing.

Nith regard to the representation

t co-operative societies, the co-
operative societies have now only
25.000 shares and to have one repre-
sentative on the Board is perhaps
* more than what that sector is entitled
to on the basis of capital participation.

Shri Kashi Ram Gupta: When the
response is poor, why is the recognised
association membership there? Seve-
ral times I have raised this.

Shri A, M. Thomas: In fact, I have
got a list of directors in which all
interests are represented. But in the
matter of the formation of the Board
after the termination of this Board,
whatever suggestions hon. Members
have made wou'd certainly be kept
in mind at the time of the constitu-
tion of the new Board.

With regard to the employees and
other things, of course, the dearness
allowance varies from area to area.
That is there because the employee
would not like to be transferred from
one particular area to some other
area.

‘With regard to the other point that
has been raised with regard to the
employees, that question is under the
consideration of the Ministry and you
may rest - assured that in these
matters we are always taking a sym-
pathetic view,
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I do not claim that I have answered
all the points that have been raised,
but I assure the hon. Members who
have participated in the debate that
all that they have stated would cer-
tainly be kept in mind in the adminis-
tration of the Central Warehousing
Corporation and whatever remedial
measures are possible would be taken.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
incorporation and regulation of
corporations for the purpose of
warehousing of agricultural pro-
duce ang certain other commodi-
ties and for matters connected
therewith, be taken into con-
sideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up clause-by-clause
consideration of the Bill. There are
no amendments to clauses 2 to 6. So,
I will put them together to the vote
of the House.

The question is:

“That clauses 2 to 8 stand part
of the Bill"

The motion was adopted.
Clauses 2 to 6 were added to the Bill.
Clause 7— (Directors).

Shri Sarjoo Pandey: Sir, I beg to
move:

(i) Page 4, line 33,—
for “six” substitute “four”™ (1).
(ii) Page 4, ling 40—

for “one director”
“two directors” (2).

substitute

(iii) Page 5—
for lines 5 to 7, substitute—

“(g) a managing director shall
be elected by the directors refer=
red to in clauses (a) to (f):" _(_§').
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(iv) Page 5, lines 25 and 26,—

for “who shall be appointed by
the Central Government from among
the directors” substitute—

“who shall be elected by direc-
tors referred to in clauses (a) to
(f) of sub-section (1)" (4).

Clause 7(1) (e) says:

“one director to be elected by
co-operative societies;”

T § % 3AAT g wEr & fF @i
qz oF wWeHl fa@r o § @t 9%
gy vy FT fadf ad | & www g fE
qTT A F AT § I GATA T gAY
T WY WA GE S WA A 0

Shri A, M. Thomas: As I have
stated, the co-operative societies have
subscribeg far less than 3 per cent
of the shareg and the representation
now given in the Board of Directors,
I think, 1s more than adequate.
Therefore I cannot accept the amend-
ments.

Mr. Deputy-Speaker: Does he press
his amendments or does he withdraw
them?

Shri Sarjoo Pandey: I would like
to withdraw them.
Amendments Nos. 1, 2, 3 and 4 were,
by leave, withdrawn.
Mr. Deputy-Speaker: The ques-
tion is:
“That clause 7 stand part of the
BiL "
The motion was adopted.
Clause 7 was added to the Bill,

Clause 8- -(Disqualification for
office of director of the Central Ware-
housing Corporation)

Shri Sarjoo Pandey: Sir, I beg to
move:
Page 6, line 15—
for “five years” substitute
“seven years” (5).
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Shri A. M. Thomas: [ do not accept
the amendment.

Mr. Dcputy-Speaker: Does he
want to press his amendment?

Shri Sarjoo Pandey: No, Sir, I
would like to withdraw it.

Amendment No, 5 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The ques-
is:

“That clause 8 stand part of
the Bill."”

The motion was adopted.
Clause 8 was added to the Bill.

Clauses 9 to 11 were added to the
Bill.

Clause 12— (Executive Committee)

Mr. Deputy-Speaker: There is one
amendment to clause 12 by Shri
Sarjoo Pandey. Doeg he wish to
move it?

Shri Sarjoo Pandey: No, Sir.

Mr. Deputy-Speaker: Then I will
put the clause to the vote of the
House.

The question is:

“That clause 12 stand part of
the Bill."”

The motion was adopted.
Clause 12 was added to the Bill.

Clause 13— (Meetings of the Corpo-
ration).

Shri Sarjoo Pandey: Sir, I beg to
move:
Page 8, line 28—

for “twenty-one days” substitu-
te “fifteen days” (7).
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[Shri Sarjoo Pandey]
Page 8, line 32—

for “three months”
“one month” (8).

substitute

W ¥ o wm o g 50w fawrd
TwErsd & fdmafomm qx difer
o Iifgg 1 fex T A arew fear
TR K W g § e e g
fFarswmeam I fmwraw
w7 ty fa #v famr @ a7 sEwr
WG BN | §At 59 W A wf &
W Aifer & gem &1 e
? | T OF W A gWT Afed |
Shri A, M. Thomas: I do not accept
the amendments. In fact, 21 days'

time is the normal time that is laid
down by other enactments also.

Mr, Deputy-Speaker: Does he press
his amendments? ’

Shri Sarjoo Pandey: No,
would like to withdraw them.

Sir; 1

Amendments Nos. 7 and 8 were, by
leave, withdrawn.

Mr. Deputy-Speaker: The gquestion
is:

“That clause 13
the Bill."

stand part of

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 40 were added to the
pil,

Clause 41— (Power to make rules).

Mr. Deputy-Sneaker: There is one
amendment to clause 41. Does the
hon. Member want to move it?

ot @ Qo7 o F qwwar g fF
IUHAT WERT F FH A FH @ H
AN W @ A R ity s@ ¥
w1 B AEN & | WL ¥F B AE F ar
w=gi &1 g Agl ar qg fawgr s
LU
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Mr. Deputy-Speaker: Order, order.
This amendment to clause 41 is not
by him. It is by Shri Morarka—he
is absent—anq Shri Siddananjappa.
Is it being moved?

Shri Siddananjappa
Sir.

Mr. Deputy-Speaker: Then I will
put the clause to the vote of the .
House,

(Hassan): No,

The question is:

“That clause 41 stand part of
the Bill.

The motion was adopted.
Clause 41 was added to the Bill.

Clauses 42 and 43 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri A, M. Thomas: Sir, I beg to
move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The
is:

question

“That the Bill be passed.”

The motion was adopted.

15.55 hrs.

WORKMEN'S COMPENSATION
(AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Labour and Emp'syment and
for Planning (Shri C, R. Pattabhi
Raman): Mr. Deputy-Speaker, I beg
to move:

“That the Bill further to amend
the Workmen's Compensation
Act, 1928, be taken into con-
sideration.”
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As hon. Members are aware, the
Workmen's Compensation Act, 1923,
was one of the earliest legislations
concerning social security. It was
placed on the statute-book in 1924.
The Act was being amended from
time to time firstly in order to add to
the list of occupational diseases and
secondly to change the rates of
compensation and raise the maximum
wage limit for coverage, It was last
amended in 1959,

At the time of moving the Bill,
the Mover then thought that the
aim throughout was to leave as
little scope for litigation as possible.
In consequence, therefore, the Bill
tended to be rigid in character. The
Act came into force on 1st July, 1924,
Théreafter, there have been amend-
ments in 1929, 1933, 1946 and 1959,

With  the introduction of the
Employees’ State Insurance Scheme,
the liability for the payment of
compensation for industrial accidents
and occupational diseases has been
partly transferred from the employers
to the Employees’ State Insurance
Corporation. In view, however, of
the limited coverage and application

of the Employees' State Insurance
Scheme, a large body of workers
have still to seek relief under the

Workmen’s Compensation Act. It has,
therefore, been found necessary to
keep the working of this Act under
constant review and effect changes
whenever circumstances warranted.

The most important change con-
templated in the present Bill is, first-
ly, to enhance the rates of compensa-
tion for temporary disablement and
secondly to double the rates of com-
pensation payable in the case of death
and permanent total disablement.
This upward revision is justified by
the increase in the cost of living since
1933, when the present rates were fix-

Under the Act as it stands today,
the wage limit for coverage is Rs. 400.
It is now proposed to extend the
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coverage to workers who fall within
the wage group of Rs. 400 to Rs. 500.
This extension was recommended by
the Indian Labour Conference at its
17th session held in 1959.

Schedule III of the Act lists the
occupational diseases in respect of
which compensation is payable and
the employments in which the diseases
are likely to arise. The list is almost
identical with the list appended t&
Convention No. 42 concerning works
men's compensatioa for occupalion’
diseases adopted by the Internationf
Labour Conference in the year 193
But the description of the employ
ments in the Schedule to our Act du&
not exactly tally with the trades, in-
dustries or processes specified in the
I.L.O. Convention. The proposed
modifications in the Schedule will
enable the Government of India to
ralify the Convention as recommend-
ed by our tripartite committee on
Conventions and endorsed by the
Indian Labour Conference.

I do not proposc enumerating all
the minor or consequential changes
which the Bill seexs to introduce.
Such of the employment injuries
specified in the First Schedule of the
Act which result in cent per cent loss
of earning capacity will, in future, be
deemed to cause permanent total dis-
ablement and not partial disablement.
Hon. Members will remember, the
definition was there. Secondly, it is
also proposed that the present time
limits and conditions for preferring
claims to compensation in respect of
occupational diseases should be libera-
lised. *

Lastly, the Bill contemplates to
cover not only persons employed with-
in the premises or precincts of a fac-
tory but also persons outside the pre=-
mises or normal place of work so long
as they are employed for the purposes
of the concerned employer’s trade or
business.

The proposed revisions in the rates
of compensation and the extension of
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the coverage may, no doubt, place
some additional burden on the em-
ployers both in the private and public
sectors. But, hon. Members will agree
that with the increased tempo of pro-
duction and the intensive utilisation
of the existing industrial plants and
machinery, occasioned partly by the
present emergency, the workers should
have a guarantee of adequate com-
pensation in the event of being injur-
ed or contracting diseases during their
employment.

I commend the Bill for the consi-
deration of the House. I have got an
official amendment.

Mr. Deputy-Speaker: You may take
it up later.

Shri C. R. Pattabhi Raman: [
thought I might explain. It is a con-
sequential amendment. Clause 11 re=-
lates to the Third Schedule. If hon.
Members will turn to page 5, after the
third line, the reference is to Part B
of the Schedule III of the principal
Act. Poisoning by lead, all these
things are there. Entry No. 2 is poison-
ing by phosphorous or its conipounds.

16 hrs,

As a result of study by us we now
find that the disease may be contract-
ed even within a period of less than
six months. As it is, this item has
been put in Part B of the Schedule;
that would mean, that the schedule
time is about six months which will
entitle the worker to claim compensa-
tion if there is disablement due to
this poisoning. Now, we are seeking
to put the term 'Poisoning by grganic
phosphorus insecticides' in Part A of
the Schedule, and, so I arn moving an
amendment to the effect that after
the existing_ entries, the following
entry shall be inserted namely ‘Poison-
ing by Organic phosphorus insecti-
cides’. If hon. Members will kindly
turn to page 6 of the Bill, they will
find that the very first line on that
page i3 ‘Poisoning by Organic
phosphorus insecticides’. That item
is now sought to be brought under
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the other schedule, so that the person
concerned will have immediate bene-
fit. We now find as a result of study
that these diseases can be contracted
even before the six months' period is
over which is prescribed at present.
That is the significance of the formal
amendment which 1 shall move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Workmen's Compensation Act,
1923 be taken into consideration.”

Time has not been allotted for this
Bill. There are about flve or six
Members who want to speak. Seo,
shall we have 2 hours?

Some Hon. Members: Yes.

Shri Warior (Trichur): I welcome
this amending Bill which has been
long overdue. 1 congratulate the
Labour Ministry also because in spite
of the very emergent and perilous
situation in which we are placed, they
have not forgotten their duty to the
workers employed in the different in-
dustries in India and have brought
forward this amending Bill which will
not only extend the benefits of the
parent Act to & higher income group
but has also taken advantage of this
opportunity to amend certain other
sections by which even the existing
provisions are given wider scope and
greater benefits may be derived by
the working classes of this country.

The first point that T wish to men-
tion, which the hon. Minister has also
mentioned, is that the parent Act was
of the year 1923, if I am right, and
not of 1924, There had been about 19
amending Acts and adaptation orders
to the parent Act. By this time, we
have abundant experience of the wor-
king of the parent Act as well as
the amending Acts. The Indian
Labour Conference also had gone into
this matter most thoroughly, as also
the Study Group, and we have the re-
port of the Study Group on Social
Security on hand. We had this report
in 1959, and now this Bill has come in
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1982. Normally we should say that it
is late. But I am glad that it has come
at least now.

After having gained so much of
experience in working the parent Act
and the amending Acts which are
about nineteen in number, it is now
time to think of consolidating all this
experience and giving it a wide scope
for implementing the basic aims and
objectives of the parent enactment.
I mean to say that the trade itself has
changed more or less basically from
1923 onwards. For instance, new
automatic machines 'have come into
use in our industry, new methods of
working have been in vogue. The
entire trade is undergoing funda-
mental changes. There is more scope
for including items not covered by the
parent Act. Not only that. The inci-
dence of accidents is much more now,
although the percentage may not dis-
close that state of affairs. The per-
centages given by the Labour reports
are in a sense misleading. For
instance, the percentage was 1:8 or so
a few years back, say, in 1956; it may
be 1:4 now. That does not mean any-
thing in the sense that the aggregate
number of workers employed in 1956
is not the same as in 1962. Day by
day more and more workers are
coming into the industry and into all
sorts of trades so that the accidents in
aggregate number will be much more,
mav be a staggering number at pre-
sent. although the per thousand aver-
age may not be high. In view of this,
it is highly necessary that more and
more of these trades should be brought
within the ambit of the enactment so
that the benefits of compensation may
be reaped by them also. So the old
Schedule must be gone into more
thoroughly and changes made accord-
ing to the necessities of the present
day.

The Schedule regarding rate of
compensation is given in the Bill.
When the hon. Minister said that Gov-
ernment are doubling the limit, we
may think that the amount received
by the incumbents will be a stagger-
ing amount. But no, because the
minimum is Rs. 400 and what the
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family of the worker is going to get
by doubling is only Rs. 800 which is
very low. The Schedule gives those
incomes here. You will see that those
averages will work out to only very
meagre amounts when compared with
the loss that the families are sustain-
ing owing to the death or permanent
disablement of their wage-earners. So
the compensation in the case of the
lower income groups must be suffi-
ciently enhanced so that the bereaved
families can depend on those annuities
and live an honest life; otherwise, it
will be a meagre help only. There
are thousands of families in our coun-
try which, owing to the death of their
wage-earners, are destitute and arme
taking to very many unsocial activities
which can be curbed only if sufficient
sustenance by way of compensation is
given to them.

Then there are other difficulties also
which have been experienced in the
working of the Compensation Act. For
instance, in the Study Group’s Report
on Social Security which came in 1958,
in the memorandum of the workers’
organisations they have given very
many difficulties experienced in im-
plementing the Act. There are more
evasions in the case of small back-
ward employers or employers not in
a financially good position. This is
so especially in the case of unorganis-
ed industries. There are more un-
organised ‘industries in our country
than organised ones and lakhs and
lakhs of people are employed in those
industries. I can give the instance of
the coir workers in my part of the
country. Ten to twenty people are
employed by a small man who cannot
invest much, and if this Act is poing
to be imposed upon such small inves-
tors. naturally they will go out of the
trade. That will be the consequence.
In such circumstances, both the ~m-
ployer and the employvee should not
be allowed to suffer; some assistance
should be given, so that the emplover
also is not at the tender mercy of this
Act. At the same time, there are
other people employing 100 or 200
people In the same unorganised induse
try who take advantage of the fact
that this Act is not applicable to them.
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Shri Ranga: They are very few.

Shri Warior: The cashew nut indus-
try is also unorganised, but at the
same time, it is tending to become
a monopoly industry in Kerala. The
only people employed there are young
girls, because the peeling must be done
tenderly, and that is entrusted to the
girls.

Shri P. K. Deo (Kalahandi): For
tender hands?

Shri Warior: If it is not for the
tender ‘hands of the girl workers, this
industry would have shifted much
earlier to Africa. wherefrom we get
tlfe raw nuts, Though the industry is
unorganised, there is a lot of harm
and occupational disease involved in
it. The hands of the girls get corrod-
ed by the acid content, there are no
safety measures against that, and these
workers become more or less like
white lepers. This must be compen-
sated for, and the workers must be
given some protection.

There are other difficulties also, nine
or ten of which have been scheduled
here. There are employers who do
not agree to make pavment of com-
pensation even according to the rules,
and they resort to the courts. It is
easier for the employers to engage
brilliant lawyers to find out loopholes
in the Act and defraud the workers
of their rightful claims than for the
workers in an unorganised industry to
fight it out in the law court or tri-
bunal. They are at the mercy of the
employers. These cases must be taken
into  consideration by the Labour
Ministry as early as possible, and pro=
per enactments must be brought for-
ward in the form of amending Bills
or comprehensive fresh Bills, so that
the workers are protected.

There are certain other conclusions
arrived at by the sub-committee to
which the hon. Minjster was kiad
enough to refer when he spoke., The
sub-committee has given about six
conclusions of their study, and out of
these six, only one item is being given
effect to, and that is the enhancement
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of the compensation basis from Rs, 400
to Rs. 500. At present employees who
are getting Rs. 400 may get compensa-
tion but not those getting Rs. 500 and
aboye. In this measure that is being
enhanced to Rs. 500. That is well
and good. But there are certain items
also which are of paramount 1mpor-
tance to the workers. For instance,
take pensions. Even if it is a thousand
rupees or more than that, even that
amount will be frittered away in no
time, and the family will be destitute
again. It is in order to make the
families secure that this compensation
is paid, especially when the wage-
earner is disabled permanently or
death occurs.

In this connection. the pension
scheme is difficult in certain respeets.
We know that. The difficulty is this.
When the workers are engaged in or-
ganised industries, it is easier. That
is, if you take the textile industry,
the workers’ contribution can be
readily transferred from one factory
to another. But there are so many
other trades in which the workers, in
order to get better prospects, change
their employer more often: they
change from one employer to another.
In that case. it is wvery difficult for
those contributions to be transferred
to the new employer's account. This
pension scheme is a very difficult thing
to be implemented. but, at the same
time, there are certain trades in
which we can operate this more easily
than in certain other unorganised in-
dustries. I think the Labour Ministry
must take up this demand also as
soon as possible.

Then there are certain other de-
mands concerning those which are
mentioned bv the sub-committee, I
hope that those also will be attended
to. In this connection. I mav refer
also to what the hon, Minister had
been pleised to suggest, namely, that
the Government are onlv implement-
ing certain recommendations caontaln-
ed in the 1934 convention. After that,
50 many conventions have been rcon-
vened by the ILO and so many recom-
mendations have been made. and we
are lagging behind in certain resnects
with regard to the implementation of
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those recommendatipns. In  certain
cases, we have already ratified them,
but in many cases we have not rati-
fied them. You will see that Lhe rati-
fication of those recommendations by
the ILO conventions is essential in the
building up of a proper atmosphera
and a proper climate for our indus-
tries to grow and also to enable the
workers to have a sense of social
gecurity in this country. In these res-
pects, I hope the Labour Ministry will
be more alert, or as alert as they have
been at least now, as is shown at pre-
sent, after three years, and take up
these matters. With these words, I
welcome this Bill.

Shri D. C. Sharma (Gurdaspur): Mr.
Deputy-Speaker, I would not say that
the Lapour Ministry has not been alert
all these days. I think the Labour
Ministry is one of those Ministries in
the Government of India which is very
sensitive to public opinion, which is
very careful in guarding the rights of
the workers and which takes note not
only of the conditions prevailing n
our country but also has a gond bias
for incorporating inte enactments
those conditions and those provisions
which are agreed to ail international
labour conferences.

It was a very happy idea of ihe
Ministry that they appointed a study
group on social security. I am glad
that they have implemented some of
those decisions. I think this Bill re-
cords an advance on  our present
labour legislation. It marks a step
forward.

But there are one or two points to
which I would like to draw the atten-
tion of the Labour Ministry. My hon.
friend Shri Warior drew the attention
of the House to two types of indus-
tries in this country—organised indus-
tries and unorganised industries. 1
think that is a verv valid point and
every Member of Parliament knows
that perhaps in the unorganised in-
dustries the number of workers who
are unprotected is much larger than
the number of workers who get the
social benefits in the organised indus-
tries. I feel that there should be a
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committee formed to study what are
the unorganised industries in this
country which are not subject to that
advanced and progressive labour
legisiation that we are enacting every
day. In my constituency, there is one
industry called bajri industry. There
are humble workers mostly refugees
from West Punjab, Harijans and mem-
bers of the backward classes, who are
engaged in breaking big stones into
small stones, which are used by the
railways and other departments.
Those workers are not properly looked
after. That industry employs hundreds
of persons. | meet them if I go to
Pathankot and other places. That is
a kind of unorganised industry and
the persons who run that industry are
reaping huge profits. But no one
bothers about the workers. That is an
instance of unorganised industry into
which the Government of India should
look.

There is also the bidi industry. I
do not know why this industry is left
in an unorgapised form. It is not
subject to these regulations and en-
actments which are passed by this
House. Bidi manufacturers and mer-
chants are a very undesirable kind of
profiteers.

Shri S. M. Banerjee: There are no
accidents in that industry.

Shri D. C. Sharma: But there are
occupational diseases. My friend is
supposed to be a great friend of the
workers. He must know there are
occupational diseases—diseases of the
lungs, of the heart, of the stomach and
so on and sometimes those diseases are
fatal. My f{riend presumes to be a
great labour leader and yet he says,
there is no accident there. I do not
understand why he should think only
in terms of accidents, Perhaps being
an Independent and having his lean-
ings towards a particular party, he
thinks only in terms of accidents. I
think in terms of accidents as well as
occupational diseases and I wart the
people to be careful about both.

I am glad that the rate of compen-
sation has been doubled and no one
will take exception to that. Everyone
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will feel happy about it. But I think
this kind of blanket decision is not
going to do good to anybody. You
cannot measure everybody with the
same rod. There should be a sliding
scheme and you should give to the
poor more, to the less poor less and
80 on. The total amount might have
been there. Suppose there is a poor
worker and he dies. You give him
only Rs. 800. What is that amount
worth for him? The Ministry should
have devised a scale of payment
according to which the lowest type of
worker should have got more and the
highest category of worker should
have got less, though the total amount
might have been the same, I believe
in the socialist pattern of society, but
it does not mean that you should give
the same amount to the man who
draws Rs. 500 as you give to the man
who gets only Rs. 50. There should
be some distinction between a man
‘whose wage amounts to Rs. 50 and a
man whose pay bill comes to Rs. 500.

Shri C. R, Pattabhi Raman: I did
not want to interrupt Mr. Warior. The
coverage is quite clear. It goes up to
Rs. 4500.

Shri D. C. Sharma: The compensa-~
tion has been doubled, but I think the
people who are in the lowest income
group should have been given more
than the persons who are in the
higher income group. I am taking
exception to the rule of doubling all
along the line. Let a man who is in
the highest income group get double.
But why should a poor man in the
lowest income group also get only
double?

There is no doubt that certain pro-
visions of this Bill have been libera-
lised. A few more diseases have been
added to the list of occupational
diseases. But, is the Ministry quite
certain that these are the only diseases.
The fact of the matter is, we are
taking our cue from other countries,
whereas in this country of ours there
are =0 many other kinds of diseases.
For this reason, I think, there should
be a full table of those occupational
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diseases to which the workers in diffe-
rent industries are exposed. Instead
of taking the disease due to folidol
because it happened in Kerala or
some other diSease because it happen-
ed in West Bengal, we should have a
careful list, a well prepared list of
those occupational diseases to which
the workers in this country are ex-
posed. I believe, this kind of picce-
meal preparation of lists is not con-
ducive to the welfare of the workers.

But the proof of the pudding lies
in the eating, and the effect of a Bill
is known by the way in which it is
implemented. Here, I have the report
on the working of the Workmen’s
Compensation Act in the State of
Madras. I 'have specifically taken the
State of Madras because the hon
Deputy Minister comes from that State
—1I have other reports also here. What
does this report show? There are
9.078 factories and establishments and
only 6000 factories and establishments
gave their returns. You can under-
stand how this Workmen's Compensa-
tion Act is going to be worked. Take
references under Section 19, 29 refer-
ences were received from the emplo-
yees for the Commissioner's opinion
as to the liability to pay compensa-
tion. About accidents reported fatal,
127 reports and petitions were opend-
ing at the beginning of the year. This
is in respect of those who had met
with fatal accidents. 99 reports were
received during the year. 311 peti-
tions were received from the depen-
dants of the diseased workmen. Of
these 537 reports and petitions, com-
pensation was awarded or paid in res-
pect of 126 cases, One case was trans-
ferred to another Commissioner. In
another case the amount was refunded
to the employers for want of depen-
dants. Qut of the remaining 129 pend.
ing cases 17 have since been disposed
of. Sir, we all complain of delay in
this country. We say that democracy
means delay and our bureaucracy has
got a good name for delay. From
this report I see that so many fatal
accidents have taken place and so
many cases are still pending. I think
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the Commissioner needs to be told
that he must speed up the disposal of
these cases.

Take the case of non-fatal cases. 272
reports and petitions were pending at
the beginning of the year. What 2
sorry state of affairs! What a sad
talel What a disheartening accountl
What a dismal performance!

An Hon. Member: What an elo-
quence!

Shri D. C. Sharma: I think, while
the Ministry of Labour meéans well,
it should also see to it that the imple-
mentation of these Acts is done in as
good a manner and in as speedy a
manner as possible.

1 have referred to fatal accidents
and non-fata] accidents. I have also
referred to the enquiries pending
under the Workmen's Compensation
Act which relate to the transfer of
money etc. This whole report comes
from the progressive State of Madras
from which the Deputy Minister of
Planning comes. It looks as if the
Workmen's Compensation Act is in a
state of suspension.

Therefore, I would request you to
tell these people that it is not enough
for us to pass this Bill and welcome
it—! welcome it because it is a pro-
gressive legislation—and the very
purpose of such liberal legislation is
defeated if we work them like this.
I believe that this is not the story of
Madras alone. I think the same story
you will find in UP and Bengal

So, I would submit very respectfully
that the Labour Ministry should "ot
only specialise in passing Bills, which
shows its awareness of the problems of
workers, but it should also try to see
that all its relevant bodies, all its
auxiliary bodies, also take upon them-
selves the speedy implementation of
these recommendations.

st gz1 Fag  (W0m) : wies
fedt ofie gEga, & ara =

fFT & 1 OE OF WeRET w39 IoAT
mr & e & are & a5 7 g1
F@IE |

oS F T

¥ Famn, W OH g g AR
FET F AT G E 1 w=gr @@
fF =@ & AT 70 F 57 G
o Fuifaa faw gew & ame
o F | T® TR oW ¥ Yo
I TS TAET T 91 walw
T W UF A gAw Ho4r
W g A ¢ 99 A9 q@ g
A oA 1 99 ®MT ¥ ¥ W%
o q% agd & qfaaw go &
afer T FT A A ST 9T
I AR FT AT TZA TAT € |
W oag ¥ Afgd @ fF oww &
g9 € W9 W F qAgA F gred
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T|EE, W I FFEE  FH-
¥ wiEdz faw gwR A 2,
I§ A FTa@T T AT gET S|,
Saifs ¥ g9 41 dam W=
ot mat ¥ wEr &, fw S W e
AW HWGL & S FT AR HWTAEAT
¥ AV F AVET W@ FT I
¥ =TT F1 ozEw fRT o g
aear g fF g awwm =
aTH HW SET @ § FHE6ifE
W W H At A1 FAd faw
WA ¥ 9 Wl O§ 3§ gea H

%,

g T 1 O @ |
o Swar g fF oS T Gwe @
N TF FE-eEH &9 F §Her

wfaw & oar g a1 99 & of@w
® @€ fesgw &1 @wAT FOO
qeaT 8, WK 8W 2W@d § f5 gy
3w F Gy S st ¥ o Ay
i =edr ondr . 9dr ¥ @
ofta & waedi & @ S Fgar
aift @ 1 zafed § sgar @ fw
oS WY gl 4 gg wisde dw
firr @ o ¥ AWe wiw FENA
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F At ¥ g feraAr & s fear
AT |

FarfE ot Fo Fo fmaw A
¥, EAIL AW W @ TN A
graATee § SifF 5w v & A
e Wl | U¥ wARTOrATEeS Tl
F ATE HATFETT F GTA LA AT
wnfed ar |

 oamem £ fF omt 3@ oww A
fxfal 7 9 fsm W oS oad-
EEM E ST & AT H 997 IMH &
fad & A nE fres  @ex
Fan 77 2, fom #1 ag 3m g@ifs
g gL THIC F TRE! & a7 F A
TFdIEE B g 9 @ fawe &nd AR
9 & @< § S quraen fear o g
I & G WO HHAAT GXFT &I
9% 3@ & ad g & wmi a%
FTEIT TEY FwE09 FEqr A 7 A%d
T gE R

Wi 7% e &1 an{s g, w6
f& ot et st & aaran, ogw a1 faer
aw Y ag fed Ad 3, W & 9%
TG GHIL 97 F1 F57 G &
qrE de A aga 0 &7 A @ A
IH FT AT I8 AT & 5 foa =
1 FHATA fawar § a1 @ 3| '@
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TTH & qA wAT ogar 8, forw &
AR T A ITF O 454 A=y uLAl-
¥ A AW [ F o dar g
AR 7 37 & a9 g @97 g & fn
gt et & afd #1 g <
e & g R Al s
gifae w3 1 ¥77 qwra & fw oF arae
g gagd #1 g AT a<E ®
T O ¥ | §THI I Y O glaad
2 fom ¥ 5 ag F=gd ¥ 1 FT wq
¥} A= a@  w® AP W S
qurfaar & &F |

OF I F w9 & afa fafrez
WA F EqTA { AT ATEAT | SArfw
ot ggg ¥ F@wmn fFogg
drarfaat § s w17 F 737 79
@A At & 1 qafs wrawa fre-
AT WA FAT §, IR &
fad =g 7=g TOF 3@ T § AR
ffz 97 wael & FIT OHT AT FaTIAT
fagz= Y § formr a1 i & o 9
fgesd amr wogdl & F9T 9Tar
get gagdamefza § fam w1 fF <fr
WL HAZT & HgT 9T 9TaT & |
gfr SEfat & fag i s
#1 wrfed fF a1 7 smawar #2..
Shri S. M. Banerjee: That has been
provided for.

st 327 g G A W NaEE
<& ¥ "raar g fF agy o &

femr & 9 4 99 A g9 a9 F R
U FIm § | K "wad § fr ooy
g &1 7 L § 7AgU F1 qH
= T FT 92T g F19 & w1
#& 3q fadw &1 qWGT FOTE |

Shri A. P. Sharma (Buxar): Mr.
Deputy-Speaker, Sir, I rise to sup-
port this Workmen's Compensation
(Amendment) Bill, 1962. While sup-
porting this Bill, T would like to

¢ongratulate the Labour Ministry for
the step that it has taken in spite

of the national emergency existing in
the country.

16.42 hrs.
[Mgr. SpEAKER in the Chair]

The Ministry deserves more congratu-
lations for doubling the rate of com-
pensation for a certain category of
workers. Shri D, C, Sharma has just
now said that there is disparity in the
rate of compensation so0 far as the
high paid and low paid workers are
concerned. I am of the opinion that
whatever the Labour Ministry has
decided in this respect is perfectly
right. This has been decided as a
result of a well calculated study by a
technical body known as the Study
group on social security scheme in
1958. While supporting this Bill, I
have to make one or two suggestions
which I did not like to move in the
form of amendments.

There is a mention about occupa-
tional diseases. I have the privilege
to work in the public sector as a
trade union worker, that is, the
Indian Railways, which empioy about
12 lakh workers in this country.
There is a typical type of disease
which particularly, the essential staff
like the running staff develop in the
course of their working, and that is,
the los: of proper sight. At the time
of recruitment, the essential staff like
the loco running staff, namely the
driver, fireman ang cleaner, have to
pass & particular standard of vision
test, they are subjected to periodical
tests from time to time as well. If
they do not maintain that particular
standard of wvision test, they are

disqualified  for that parti-
cular job. To quote an example
here in this House. I wil mention

about the C grade driver, the lowest
grade of driver whose minimum earn-
ings including salary and running
allowances are near about. on an
average, between Rs. 200 and Rs. 300.
It a ‘C' grade driver fails in the par-
ticular vision test. he is not paid any
compensation. because that loss of
vision test i3 not considered tn be an
occupational disease, and the only
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eompensation or concession which is
given to him is that he is absorbed in
a suitable alternative job; that
suitable alternative job may be a job
in the lowest category of workmen.
I know of a large number of such
people, and every year, we come across
not one or two but a large number
of people failing in this king of test.

Therefore, I would request the
Labour Minister to consider this
matter. As [ said earlier, I did not
like to move any amendment regard-
ing this particular disease even if it
is not in the list of occupational
diseases. But, I would request the
bhon. Minister to consider and see whe-
ther this also can be classified as
an occupational disease or not.

I would also like to make a sug-
gestion regarding the pay limit up to
which workmen are covered under the
Workmen’s Compensation Act. A re-
ference has been made already to the
Study Group Report of the 1958.
But most of the recommendations of
the Second Pay Commission have heen
implemented in the year 1958-59 and
onwards; and you will find that there
is a large number of workers whose
maximum salary is Rs, 575, ranging
from Rs. 450 onwards as a result of
the implementation of the Second
Pay Commission report. It will be a
very peculiar situation that a worker
in the same scale will be covered
under the Workmen's Compensation
Act up to Rs. 500, and beyond that
he will not be covered. Therefore,
mv suggestion is that all the workers
drawing pay up to Rs 575 instead of
un to Rs. 500 may be covered by
this Act. ’

T would once again congratulate the
Labnur Ministry opn behalf of the
INTUC in particular, which is the
largest and the biggest labour orga-
nisation in the country, and also
on behalf of the workers in general
in this country, that in spite of the
nationgl emergency they have taken
this step to improve the condition of
the workers.
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Shri A. N, Vidyalankar (Hoshiar-
pur): I join with my other hon.
friends in congratulating the Labour
Minister and his Ministry for having
brought forward this legislation which
has been awaited since very long. 1
also support the suggestion that has
been made by some hon, Members
that there is need for a comprehen-
sive legislation in order to cover
all the social security measures,

Yesterday also, whilg speaking on
the Employees’ Provident Funds
(Amendment) Bill which dealt with
the question of the provident funds
for the workers, I had stated that
there should be a comprehensive
legislation, and there should be a
single agency to implement all the
social security measures. The Study
Group that had been appointed by the
Indian Labour Conference had also
suggested this. 1 hope that Govern-
ment will consider that suggestion
seriously, because that will facilitate
the implementation angd it would aiso
be possible thereby to cover a larger
number of workers.

My hon. friend Shri D, C. Sharma
has rightly complained that there are
still a large number of workers who
are not covered, under this legislation
and they also deserve coverage. I

am glad that under the proposed
amendment, compensation would be
paid not only when the accidents

occurred within the premises of a
factory but even outside, since acci-
dents occurring outside the factory
would also be covered. 1 hope that
will cover all the workers working
in the various irrigation projects. 1
know, for instance, that a long time
ago, in Bhakra many such accidents
took place, but it was become difficult
to convince the authorities there to
give them compensation because the
Act did not cover those cases; but the
Punjab Government kindly agreed to
pay those persons the due compen-
sation. But now this legislatinrn also
will cover all such workers. That is
a really welcome decision.
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The Study Group, to which I have
referred, also suggested that instead of
the system of lump sum payment,
there should be a system of periodi-
cal payment. After all, when you pay
some lump sum account to & person
who has suffered from an accident
you feel that you had done your duty,
you had been fair to him. But this is
not correct. The society is responsible
for the well-being of the worker
because he had been doing social
service. As one hon. Member said,
these workers in factories or peasants
in the flelds are soldiers on the home
front just as our soldiers are fighting
on the war front. So we should see
that their interests are protected. If
in the course of their service to
society, they are disabled on account
of some accident, the society has certain
responsibilities towards them. There-
fore, I think we should introduce the
system of periodical payments. It has
been introduced in the case of tempo-
rary disability, but it should have been
introduced in the case of permanent
disability also. Similarly, in case of
death, some kind of the system where-
by the dependents of deceased workers
are paid for some time is also very
necrssary because once a lump sum
is paid, it is spent easily. Also the
amount that is paid in that manner is
not much, So I think Government
should consider this suggestion of the
Study Group.

The doubling of rates is welcome,
but I think the rates are still inade-
quate. The cost of living is rising.
Although we have not accepted fully
and universally the system of linking
wages to the cost of living indices,
at least in the case of compensation
we must adopt this formula. As
the cost of living rises, corresponding-
ly the rates of compensation should
also be enhanced. Shri D C. Sharma
was suggesting some s'iding scale.
There is already s'iding scale, but that
scale is not enough. It is true that as
the amount of wages rises, the
ratio of compensation becomes less.
I think in the case of the low
income groups the ratio should be
a little higher. At present, accord-
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ing to the Schedule, it comes to about
one-third. It i3 very inadequate.
You will see that in certain cases,
it is only a paltry sum that we pay.
So in the case of low income groups,
there should be a higher percentage.

1 also wish that production bonus
etc. should be included in wages for
the purpose of compensation calcula-
tion so that the share of compensa-
tion 1is accordingly raised. At
present, about 29 per cent workers are
getting Rs. 50 or less, 60 per cent get
Rs. 50—100 and 9 per cent only get
Ra. 100—200. If we keep these figures
before us, we realise what a low sum
are being paid. So in the case of low-
income groups, the percentage should
be higher.

The Study Group suggested a
scheme according to which 60 per cent
of wages in the case of permanent as
well as temporary workers was tn be
paid. I think we are much behind that
so far as our proposals are concerned.
The Study Group had recommended &
much higher percentage—80% of
total wage paid as compensation.

With regard to occupational diseases,
the list is not exhaustive or compre-
hensive. In modern times. when the
mode ©f an industry changes, con-
ditions change ang therefore it is
very difficult to prepare an exhau-
stive list. I would therefore suggest
that Government should take powers
to include other occupationa] discases
that come to their notice as and when
necessary. Government shou'q also
institute research into this because I
know there are many occupational
diseases that come to the notice of
the doctors, which are not mentioned
here. For instance, workers who deal
with bagasse in the sugar industry,
contract a disease called bagassosis.
As it will take a long time to bring
an amendment every time, Govern-
ment should arm themselves with
the power to include such diseases so
that the affected workers may be
compensated,
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1 also feel that claims are not pro-
perly attended to. They should be
properly attended to, and for that the
implementation machinery should be
strengthened. The procedure which
is very long at present should be
made simple. Especially when some-
boc!y dies, his dependents fing it ex-
tremely difficult to get compensation.

While providing for compensation,
we should also take measures to in-
troduce safety measures. Those that
are provided in the Factories Act are
not properly followed. I know many
industries where these are not follow-
ed, with the result that the number
and incidence of accidents goes on
increasing. Therefore, the Labour
Ministry at the Centre and in the
States should take steps to reduce
the number of accidents by the intro-
duction of safety measures. Preven-
tive measures should be introduced,
and preventive education should be
given, so that occupational diseases
are not contracted by workers. Facl-
lities and equipment to protect the
workers themselves from  poisonous

gases, dust ete, should also be pro-
vided.
I again congratulate the Ministry

for bringing forward this very useful
and long-awaited measure.

Mr. Speaker: Shri Soy.

Shri H. C, Soy (Singhbhum) rose—

Mr. Speaker: But why did he not
rise if he wants to speak?

Shrl HA C. Soy: Others did not
rise even when they were called. I
thought I would be called.

Mr. Speaker: He ought to rise even
though he has sent in his name,
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The Lok Sabha then adjourned till
Twelve of the Clock on Friday, the
30th November, 1962/Agrahayana ¥,
1884 (Saka).

17.02 hrs.
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and Regulations and Bye-
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A copy each of the follow- Fuither  discussion on  the
ing papers :— motins to corsider  the
Warchousicg  Corporatiors
(i) Anrual Repori of  the Bill was coreluded. ard the
Ashoka Howls Limiied, Now motior was adopted, Afler
Delhi for the wvear ended clause-by-clause  considera-
the 3ist  March. 1962, tion the Bill was passed.
Aong with the Audited Ac-
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under sub-section (1) of The
section 619A of the Com-
paties Act 1956.

Deputy Aiiister in the
Ministry of Labour  and
Fmployinent  ard Plarring
(Shri C. R, Pattabiii Ramar)
moved for the consideration
of the Wo:kmer"s Compen-
satinr: - (Amendmert)  Bill.
The discussion was not con-

(i) Review by the Gowveri-
ment o the working of the
above Company.

AESSAGES FROM RAJYA

SABHA 5 3816 cluded.
Secretary reported the follow- . ) .
s {ro) ajva AGENDA FOR I'RIDAY.
- Beymas Grom Rejy NOVEMLER 30. 1062/
AGRAHAYANA , 1884
(4) That Rajya Sabha had no (SAKA— i
recommendations to make
to Lok Sabha in regard to ] .
the Indian Tariff (Amend- Further corsideration of the

ment) Bill,1962, passed by Workmess’  Compensation

Lok Sabha on the 22nd
November, 1962,

(#) That at its  tting held on
the 27th November, 1962,
Rajya Sabha had passed
the Hmd- Sahitya Sam-
melan (Amendment) Bill,
1962,

MGIPND—LS 11—2269 (Ai) LS—14-12-62— 90U

(Amerdmert) Bill and pass-
ing thereot and also consider-
ativii ard  passing of the
() Multi-Unit Cooperative
Societics (Amerdment)
Bill. ard (1) The Limita-
tion Commission Bill. Also,
concideration  of the Private
Members® Bills.



